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PARLIAMENTARY DEBATES

(PART I—QUESTIONg AND ANSWERS)

Mnoday, 3rd April, 1950

The House met al a Quarter to Eleven of the Clozk

[MR. BpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

COMPENSATION TO RELATIVES OF INDIANS SHOT IN SUMATRA

«1831. Shri Sidhva: (a) Will the Prime Minister be pleased to refer to the
answer given to my Starred Question No. 578 asked on 14th December, 1949
and state whether the amount of compensation to be paid to the relatives of the
three Indian Nationals who were shot by the paratroopers of the Royal
Netherlands Forces has been settled?

(b) If so, what is the amount paid end if not, at what stage does the matter
rest?
The Deputy Minister of External Aflairs (Dr. Keskar): (a) The amount of

compansation has been settled in so far as the dependents residing in Indonesia
are ooncerned but not as regards dependents living in India.

(b) Some amounts have been paid but the Government hag not yet received
exact figures.

8hri Sidhva: Is there any difficulty in coming to a final settlement, Sir?

Dr. Keskar: As I said, a settlement has been reached with regard to thoese
dependents of the persons killed who are in Indonesia and the Government has.
accepted and come to a settlement with the Dutch High Commissioner. But
one or two persons killed have got relations in India and we have not been
able to come to a settlement as regards the amount to be paid to them.

COUNOIL OF SOIENTIFIC AND INDUSTRIAL RESEARCH

*1332. Shri 8idhva: (a) Will the Prime Minister be pleased to 3tate the total
amount of grant paid to the Council of Scientific and Industrial Reseurch for
the year 1949-50?

(b) What is -the amount proposed to be given for the year 1950-51?

(¢) How many laboratories are under this Council and is any grant wade by
any Btate Governments towards these laboratories or Institutes?

(1247)
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-(d) What was the total expenditure of the Council of Scientific and Indus-
trial Research during the years 1948-49 and 1949-50?

The Prime Minister (8hri Jawaharlal Nehru): (a) Rs. 10754 lakhs composed
of (i) Recurring grant of Rs. 47-54 lakhs, and (ii) Capital grant of Rs. 60 lakhs
for construction of laboratories and purchase of equipment.

(b) Rs. 140 lakhs composed of (i) Recurring grant of Rs. 65 lakhs and (ii)
Capital grant of Rs. 75 lakhs for construction of laboratories and purchase of
equipment,

(¢) 11 National Laboratories, No recurring grant is contributed by any
‘State Government towards the Laboratories but some State Governments have
made donafions of valuable land and fine buildings.

(d) 1948-40—Rs. 72,02,800.
1949-50—Rs. 1,62,94,500 (Estimated).

Shri Sidhva: May .1 know whether there has been any cut in the provision
for 1949-50 in the amount stated by the Prime Minister now?

8hri Jawaharlal Nehru: You mean the Budget for 1950-51?
8hrl Sidhva: No, Sir, 1949-50.

Shri Jawaharlal Nebru: I think I will have to speak from memory. I think
there was some cut. The figure T have given for the next year has been arrived
ab ofter such a cut has been imposed.

Shri Sjdhva: What part of the work of this Institute is affected by that cut?

Shri Jawaharlal Nehru: May I point out one thing? The figures have not
been finalised and therefore they are not quite clear. Though there has been
a cut in the State grant, the Institute has been getting fairly considerable sums
from private sources for buildings, etc., so that the total figure is much higher
than the State grant itself. So, as a result of a re-arrangement, ete., the
Institute’s work, I am happy to say, has not suffered much in any direction.

S8hri M. A. Ayyangar: May I know if any portion of the amount that has
been spent is utilised for carrying on the information concerning industrial
research in the various institutes to the industries so that they may progress?

Shri Jawaharlal Nehru: That is one of the primary objects of this Institute.
That is the most important object of the Board of Scientific Resaarch which is
composed of the best and the most eminent scientists, industrialists and others.
They consider these questions daily. Only a short while ago there was a
meeting, and out of 10C items, probably 88 or 90 related to the subject pointed
out by the hon. Member. -

8hri M. A. Ayyangar: May I know if any portion of this recurring grant is
granted to the various Universities or is the whole amount spent by the
Nationa] Laboratories itself? '

Shri Jawaharlal Nehru: The amount that has been provided for the National
Laboratories js utilised for research work in Universities and by individual
scientists and in various ways like that.

Prof. 8. N. Mishra: May I ask whether some of the important appointments
have been made in the Council of Industrial Research without any reference
t» the Union Public Service Commission?
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8bri Jawaharlal Nehru: It has absolutely nothing to do with the Union
Public Service Comnmission. It is not a paid service. Eminent people are
appointed there for advice.

8hri Tyagi: Are the researches in this Institute to be conducted by the
scientists who are in the pay of the Government or can private persons also
avail themselves of the facilities in this Institute?

Shri Jawaharla] Nehru: There are any number of people who vre not in the
pay of the Government who have assisted in this way.

Shri A, 0. Guha: In view of the fact that the industries are likely to get
great benefit from these researches, have the Government approached the
industries to contribute to the funds or have the industries made any contri- ~
butions so far?

Shri Jawaharlal Nehru: If the hon. Member likes I will give the amounts
that have been received by way of contributions. From Sir Dorabji Tatae Trust,
Rs. 8,80,000; Sir Ratan Tata Charities, Rs. 11,70,000; the Indian Steel and .
Wire Products, Rs. 1,00,000; the late Mr. D. P. Khaitan, Rs. 25,000; the Indian
Metallurgical Association, Rs. 10,000; and Dr. Al. Rm. Alagappa Chettiar,
Rs. 15,00,000.

These are some of them, immediately in front of me. There are many others
t0o0.

Shri R. Velayudhan: May I ask whether the Government had invited one
Dr. Peters of the Rchester University for conduoting research?

Shri Jawaharlal Nehru: The name sounds familiar. But I cannot answer
the question without proper enquiry.

Shri Kamath: If the Union Public Service Commission has nothing to do
with the appointments made in this Institute, who, may I know, is the appoint-

ing authority?

Shri Jawaharlal Nehru: Mr. Tyagi's enquiry was about the membership of
the Council of Scientific Research and the Board of Scientific Research which
consist of not paid employees, but eminent people. They are not ewployees.
Ag for the others, many of them go through the process of the Union Public
Service Cominission. I am corrected by my hon. Colleague, that they do not.
Put, apart from this. sometime or other, this House will have to consider thig
question of appointments for special technical services, because, I am quite
convinced after the experience I have had that special boards or special arrange-
ments should be made for the selection of technical personnel. The Service
Commission is an excellent Commission no doubt. But it is more or less for
administrative services. Tts outlook is administrative rather than technical,
although they get the advice of technical people. Apart from other reasons,
the delay involved is tremendous, Normally technical people should be
cmployed as much as necessary with the help of businessmen and competent
technion] men, but when we employ them we get tied up with Government
rules and we cannoi get rid of them even if they are thoroughly incompetent,
This question erises with regard to State-owned factories. It is an important
question for consideration there.

Shri Shiva Rao: May I ask whether, on the side of industrial research, any
attention has been devoted or proposed to be devoted to cottage industries?

Shri Jawaharlal Nehru: Certainly attention is proposed to be devoted and
some attention has been devoted. But perhaps it may be gaid that as much
attention as should have been devoted has not been devoted. ‘
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Shri 8. 0. S8amanta: May [ ask whether there is any provision to see thati
there is no duplication of the work done in other Ministries?

8hri Jawaharlal Nehru: Yes, various Ministries are connected with scientifio
research, for instance, Food and Agriculture, Industries, and I think ome or
two others too. There was some duplication of work. A Scientific Co-ordina-
tion Committee is there, consisting of representatives of various Ministries’
including the Ministry of Defence which also carries on importanuv research
work and they coordinate the research activities.

8hri Kamath: What, Sir, is the personnel of the Selection Board for the
appointments to these laboratories and other research posts?

Shri Jawabarlal Nehru: I think they differ in various ways. There is not
one Board for every thing. Perhaps my hon. colleague, Dr. Moaokerjee mey
be able to enlighten us.

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): Whenever
vacancids arise or new appointments have to be made, selection committees
are appointed. The Chairman of the Selection Committee is the Vice-President
of the C.8.I.R. and the D.S.I.R. and the Director concerned are ez-officio
Members; technical experts or outsiders are also appointed. All appointments
are passed through special selection Committees appointed for this | urpose.

Fisg IMPORTED FROM PAKISTAN

*1338. 8hri 8idhva: (a) Will the Minister of Commerce he pleased to state
the quantity of fish that was imported from Pakistan in 1948 and 1949, each
year separately?

(b) From what parts of Pakistan was this fish imported into India?
(¢) What is the total value of such imported fish?

The Minister of Oommaerce (Shri Neogy): (a) to (c). A stutement giving the
information is placed on the Table of the House. [See Appendix VI, annexure
No. 19.]

8hri Bidhva: May I know what wus the quantity of fish imported from
Pakistan in the year 1949?

Shri Neogy: I have given in the statement the quantitios in some detail for
Eastern Pakistan and Western Pakistan. From Eastern Pakistan the quantity
was 12,774 Cwts. and from Western Pakistan 23,043 Cwts.

Shri Sidhva: Is there any export duty on fish charged by the Pakistan Gov-
ernment ?

8hri Neogy: That is so, since, I think, the last budget of theirs. Just for a
year the export duty has been in operation, except when it was suspended
between June and December 1949.

Shri Sidhva: Is it not a fact that by common arrangement this duty was
abolished ? -

Shri Neogy: I do not think there was any understanding as regards the duty
on fish, as far as T recollect. May be they suspended their duty when we did
not levy export duty on Mustard Oil?

Shri Xamath: How much big fish has come recently from Pakistan?
.8hri Neogy: We.l, the hon. Member is perfectly aware how many.
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INTRODUOTION OF EXTRA SHIPTS IN MILLS AND FA OTORIES

*1384. Seth Govind Das: Will the Minister of Industry and Supply be
pleased to stute the number of sugar and textile mills, steel factories and coal
mines where more than one shift had been introduced to increase production
during the yeer 1949-502- .

. The Minister of Industry and Supply (Dr. 8. P. Mookerjee): The information
is being collected and will be 1aid on the Table of the House in due course.

#5 Mfag a1 : fov Srefal ar fam aral & ot a7 oF faee
g sarar faee a@f wsdft |, o7 dwefal qur et 7 w7 oowa
sara fade woTd €Y Taddre wE AT aAr @ g ?

Seth Govind Das: Are Government making any scheme for starting more
than one shift in those factories or mines where only one is working at present?

Dr. 8. P. Mookerjee: If raw materials are available and finance is available,
then obviously more shifts can be introduced. Government cannot supply
these.

¥ Mfa @18 : 3@ GréAw & fod aur SaT & fod w1 w1 gaeq
fear s g ?
S8eth Govind i'ns: Are ainy efforts being made to obtain this finance and
labour?
Dr. 8. P. Mookerjee: There ig no special effort made by Government.

IMPORT OF HIDES AND SKINS

*1335, Seth Govind Das: Will the Minister of Industry and Supply be
pleased to state:

(a) the quantity of hides and skins imported in the year, 1049-50; and

(b) whether it is possible to stop import of hides and skins completely by
developing our own tanneries?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (2) Hides, raw—
Nos. 63,532 Hides, tanned or dressed—Nos. 9; Skins, raw—Nos. 824,098;
Skins, tanned or dressed—Nos. 28,979; (for the period 1st April to B8lst
Uctober 1949).

(b) Yes, the imports are gradually being decrensed.
gz Mfgsa TG AT Ta4AT & qF F41 & A Fa1 9 T A
M TEAtHE ¥ Um FEw NOwRW FAE @qTE @Y, Iq 1 A 0E
1§ Ao <@l § 6 gl FAGAgTT ST qAE 19 g AR §W JAEy
% vt # foll @ adw W dnfeat e A o 0
Seth Govind Das: Have the Wardha Gau Seva Sangh.and thc; Cuttle I'rotec-
tion Committee that was set up by the Government submitted any scheme

thiut ‘wherever cuncentration camps be established special tanneries be also
opened to utilize the hides of the dead animalg?
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Dr. 8. P. Mookerjee: I could not follow the hon. Member’s question. He
can explain what he means by ‘‘Concentration Camp’’.

Mr, Speaker: The question is whether Government have on hand & scheme
for starting tunneries on the lines of recommendations made as a result of
certain experiments in Wardha by having concentration camps and using the
sking of dead cattle,

Shri Tyagi: His emphasis was on the skin of the dead animal.
Dr. 8. P. Mookerjee: I do not think there is any such scheme under con-
sideration. ‘
dz Mfas I : FTTIAAE T Ag a7 AWH § iy TEAdE T gy
M gF &few NiaT F72T gqrd Y, I@A N TIdET & A @
qaAF Y Fiow & § ?
Seth Govind Das: Are the Government aware of the fact that the Cattle

Protection Comunittee that the Government had herself set up has also submitted
a similar report?

Dr. 8. P. Mookerjee: There has been no such discussion in my Ministry.
It might have been in the Ministry of Agriculture,

Dr. Deshmukh: May I know from the hon. Minister the extent to which the
quality of hides and skins in India has been spoiled by the activities of the
hon. Member, Seth Govind Das?

Mr. Speaker: Order, order.

¥5 Mfaez 219 : 27 7 faeam 397 & 0F q970 FT qoar g, Wife
W@ Wt A N wE §, I A19H g fF ag R st am A § 0

Seth Govind Das: In this connection may I put a question so that Dr.
Deshmukh way know that he is sailing under a grave misapprehension in
respect of what he has said?

Mr. Spoaker: It is not necessary. Order, order. 1t is not that ull Members
always state facts correctly. We may proceed further.

MaNUFACTURE OF POWER ALOCOHOL FROM MOLASSES

*1336. Seth Govind Das: Will the Minister of Industry and Supply be
pleased to state:

(1) the nurnber of sugar factories where arrangement exists for the manu.
facture of power aleohol from molasses; and -

(b) the smount of alcohol manufactured in 1949-50 and its approximate
value?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Fourteen.

(b) Actual production in 1949 was 42,29,659 bulk gallons. Productionm
during the period Januasry to March 1950 is estimated to be about 12,00,000
gallons.

The approximate value of the production in 1949 is Rs. 28 lakhs.
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g5 M= I @ Jg 1 IoMEs A P W E 8w W
v g -

Seth Govind Das: To what use is this alcohol that is being produced put?
Dr. 8. P. Mookerjee: Not for intoxication; nor for drinking purposes.

8hri Goenka: What is the total capacity of the factories for manufacturing
“aloohnl in India?

Dr. 8. P. Mookerjee: The actual quantity produced is 42,29,659 bulk gallons.
It will be nearly about 80 or 70 per cent. of the total capacity.

Shri Alagesan: What is the percentage of pure alcohol mixed with petrol?
Dr. 8. P. Mookerjee: 1: 4.

Shri Tyagi: 1s it a fact that in connection with some agreements with petro!
companies the manufacture of alcohol by molasses has been restricted to some
limit?

Dr, 8. P. Mookerjee: No, Sir. All the power aleohol that is now being

manufactured is being utilised and I expect that the total production in 1950
will come t» 6U lakhs of gallons,

Shrl Tyagi: My question was whether there is uny limit fixed for the
manufacture.........

Mr. Speaker: e said: ‘“‘No™".

Shri Tyagi: Hc has said ‘No'’ to the use of alcohol. T am wusking about
the manufacture of alcohol and whether there is any limit? What is the ceiling
limit put on the mamifacture of alcohol or are the sugar mills free to manufac-
ture as much as they choose?

Dr. 8. P. Mookerjee: There is no limit, except, of course that we do not
want to produce more power aleohol than what can be used, in the various
States in Tndin  There is some difficulty in the different States accepting this
proposition. We have worked out a formula which will apply to almost a!l the
States

Shri Tyagi: According to this new formula will the quantity of manufacture
of alcohol be increased, and if so, to what extent?

Dr. 8. P. Mookerjee: Our target for this year is 60 lakhs of gallons.

8hri Goenka: What is the percentage of purity of this power alechol which
is manufactured in this country?

Dr. 8. P, Mookerjee: Sometimes neat power alcohol is used and sometimes
it is mixad with petrol.

Shri Tyagl: Is it the policy of the Government to enforce the mixing of
alcohol—(Interruption.)

Shri Goenka: What is the percentage of the purity of the power aleohol
manufactured in this country?

Dr. 8. P. Mookerjee: I have not got the actual percentage here.

Shri Deshbandhu Gupta: May I know whether it is the policy of the Gov-
ernment to allow every sugar factory freely to manufacture power alcohol?
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Dr. P. 8, Mookerjee: That is so.

Dr. Deshmukh: Muy 1 know what steps are being taken to see that power
alcohol is manufactured in those States where prohibition has been introduced?

Dr. 8. P. Mookerjee: We have communicated to the States that there should
be no restriction impoeed on the manufacture of power alcohol. 1f any special
steps have to be taken, for preventing the use of alcohol, the Statss may
consider.

Dr. Deshmukh: My question is this. 1 wanted to know the steps taken
by Government to see that power alcohol is manufactured where alcohol was
manufactured before prohibition.

Dr, 8. P. Mookerjee: We have asked the States to encourage the inanufac-
ture of power alcohol in these units.

Shri Goenka: May 1 know why ig it that we are manufacturing only 60 per
cent. of our installed capacity? What steps are Government taking to sce
that 100 per cent. production is realised ?

Dr. 8. P. Mookerjee: Because there were no facilities for mixing and on
account of the high prices, other States were not willing. As I said just now,
in 1947, we produced 22 lakh gallons; in.1948, it was 85,40,000 gallons. In
1949, it was 42,00,000. In 1950, we expect 60 lakh gallons.

JUTE EXPORTED THROUGH CALOUTTA

+1837. Dr. M. M. Das: Will the Minister of Commerce be pleased to state:

(a) the guantity of jute and jute goods exported through the port of
Calcutta during the years 1947-48, 1948-49 and 1949-50; and .

(b) the revenue derived by Government from the oxport of jute and jute
goods through the port of Calcutta in each of the years 1947-48, 1948-49 and
1949-507

The Minister of Oommerce (Shri Neogy): (8) and (b). A statement showing
the quuntity of raw jute and jute goods exported through the port of Calcutte
and the export duty collected thereon during the years 1947-48, 1948-49 and
the ten months April 1949 to January 1950, is laid on the Table of the House.
[See Appendix VI, annexure No. 20].

Figures for February 1950, are not yet available,

Dr. M. M. Das: I: it a fact that to maintain the export of jute and jute
goods from the port of Calcutta, the Indian Jute Mills Association is negotiating
with the Pakistan Government for the import of 8 lakh tons of jute on a burter
deal?. ’

Shri Neogy: T do 1ot know how these two are connected. 1 think the hon.
Member refers to the Press reports that certain talks have taken place between
certain officers-of Pakistan and some representatives of the jute trade in Calcutta.
If that is my hon. friend’s point, I may say that a report of these talks has been
made to Government and we are awaiting response from the Pakistan Govern-
ment to our message which was sent/ on the 1st February 1950 that we would
be prepared to have a conference for the purpose of discussing all pending trade
questiong comprehensively.

Dr. M. M. Das: May T know whether it is a fact that the Caleutta Jute
Baler's Associntion and other jute interests have sent strong protests to the
Government against such barter deal, and whether they have pointed out that
four lakh tons of purchased jute has not been released by Pakistan to India?
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Shri Neogy: Yes. Such protests have been received.

Dr. M. M. Das: May I know why Government sllowed these banias to
continue these barter deals without the consent of Government?

Mr. 8Speaker: Order, order.

Shri Jawaharlal Nehru: I do protest against this language being used aguinst
emincnt citizens of this country.

Dr. M, M, Das: 1 withdraw; but I want to know why these jute interests
were allowed to carry on these negotiations without the consent or permission
-of the Government?

Shri Neogy: No consent of Government is required for the purpose of
«carrying on informal talks between the jute industry and certain clicers of
Pakistan Government who have been specialy charged with the supply of jute
from Eastern Pakistan.

Dr. M, M. Das: [x it & fact that Government has refused to implement
that agreement?

Shri Frank Anthony: On a point of order, Sir.........
Mr. Speaker: After this question is answered.

S8hri Neogy: 1 have already given the answer that a report has been
received by Government, snd I have also indicated the circumstances in which

the proposul may be considered by Government.

Mr. Speaker: What is the point of order?

Shri Frank Anthony: The hon. the Leader of the House protested against
the use of the word bania suggesting that it was unparlinmentary. The other
day.........

8hri Jawaharlal Nehru: 1 did not suggest that,

An Hon. Member: He did not suggest that.

Shri Frank Anthony: Well, apparently that is what wus meant. I would
like to bring to your notice that a Member on the Treasury Eenches used much
more reprohensible language that one of the hon. Members was masquerading as
a bania. No objection was taken to that. '

Mr. Speaker: Order, order. Objection should have been taken ut that time.

CLOSURE OF ENGINEERING CONOERNS IN CALOUTTA

*1338. Dr. M. M. Das: (1) Will the Minister of Industry and Supply be
‘pleased to state whether it is a fact that about sixty engineering concerns have
‘been lying closed in Calcutta for the last few months?

(b) If so, what are the reasons for this?
The Minister of Industry and Supply (Dr. 8. P. Mookerjee): () and (hg:

According to the information furnished by the Government of West RBenga
six engineering concerns were closed in and around Calcutta mainly due to
labour trouble. Of these, two have since resumed work,

Dr. M. M. Dag: May I know whether any steps have been taken Ly Gov-
ernment to help those engineering concerns?
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Dr. 8. P. Mookerjee: Where it hag been due to want of raw materials, we
have tried to supply them more raw materials. Where it has been due to
labour troubles, we have tried to settle these disputes. Government, could not
do anything more. Two have already re-opened.

Dr. M. M. Das: Have Government, any information about such closurs of
Engineering firms in any other part of the country?

Dr. 8. P. Mookerjee: As I said, on account of shortage of raw 1nutcrials,

some engineering firms had to close down. We have no special information
from any other srea,

8hri Deshbandha Gupta: May T know whether any of these concerns were
tools manufacturing concerns?

Dr. 8. P. Mookerjee: T do not think so. One of these has gone into ligrida-
tion already.

Shri Deshbandhu @Gupta: May I know whether it is o fact that the Tariff
Board recommended some protection to the tools manufacturing industry

about two years ago and no action bas been taken on same and whether some
tool manufacturing concerns have gone into liquidation?

Mr. Speaker: T em afraid, thig does not arise. Next question,
ConsumpTiON OF CoOAL

*1839. Shri Kesava Rao: (a) Will the Minister of Industry and Supply be
pleased to state how much coal is consumed in India per year?

(b) What is the per capita production of cosl in Indin?
(e) What is the corresponding output of coal per worker in other countries?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) The average
consumption in the country during the last two vears was 244 million tons.

(b) 28 tons per worker per day in 1947.

(¢) According to the details published by the United States Bituminous Conl
Iustitute the output per worker per day was:

U.S.A.—5'4 tons (1946).

Canada—2-82 tons (1948).

Great Britain—1-20 tons (1947).

Belgium—0-64 tons (1947).

Czechoslovakia—1+19 tons (1947).

France—0 65 tons (1947).

Poland—1] 84 tons (1947).

Germany—1-02 tons (1947).

Shri Kesava Rao: May 1 kncw whether there are large quantities of surplus
ocoal in India, after consumption?

Dr. 8. P. Mookerjee: No; the present stocks are quite normal.

Shri EKesava Rao: May I know whether there is any proposal to start new
coal mineg in the C.P.?

Dr. 8. P. Mookerjee: No; nott much progress has been made. Govern.nent
has no intention of starting any new coal mines.
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8hri Kishorimohan Tripathi: What are the reasons for the low per ocapita
output in India as compared with other countries? '

‘Dr. 8. P. Mookerjee: The units abroad certainly are more mechanised.
There is less productivity of labour in this country. It is very difficult to
analyse all the circumstances. These two are the main reasons.

Pandit Munjshwar Datt Upadhyay: What is the total coal production in
India?
Dr. 8. P. Mookerjee: In 1949 it was 80 million tons,

ESTABLISHMENT CHARGES ON SALT .

*1840, Shri Alagessn: (1) Will the Minister of Industry and Supply be
pleased to state what is the amount collected as ‘establishment charges’ by
Government on each maund of salt and what is the total annual collection?

(b) What is the annual expeuditure of the present Salt Department on
establishment ?

(¢) What is the net saving under this head?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Rs. -/3/6
per maund from Government factories and Rs. -/2/- per maund from licensed
factories., The total annual collection was Rs. 57.44,000 during 1943-49.

(b) Rs. 48,28,000 during 1948-49.
(¢) Rs. 9,16,000 during 1948-49.
Shri Alagesan: May I know what is the collection from the licensed factories ?

Dr. 8. P. Mookerjee: Collection from Government factories is Rs. 30,88.000
and collection from private factories is Rs. 27,08,000.

Shri Alagesan: Muy 1 know whether there hus been any reduction in the
establishment) charges since the abolition of salt tax and if so to what extent?

. Dr. 8. P. Mookerjee: There has been some reduction. 1 have not got the
details here; I can give the figures to the hon. Member, if he likes.

8hri Alagesan: 1s it a fact that the present supervisory establishment is
maintained only to collect this cess and if the cess is abolished, there will be
no necessity for this establishment?

Dr. 8. P. Mookerjee: I have referred the matter to the Salt Advisory Com-
mittee. They are considering it. We can take a final decision after a survey
has been made.

Bhri Alagesan: Are Government aware thati large scale thefts are tiking
place from the salt factories in Madras and this has discouraged the production
of salt?

Dr. 8. P. Mookerjee: Cases of theft should be reported to the police. I do-
not know whether that was done or not.

TMPORT OF SURGICAL AND SOIENTIFIC INSTRUMENTS

*1842. Shri Bivan Pillay: Will the Minister of Commerce be pleased to state:

(a) whether there has been any change in the policy in granting licences for-
import of surgical and scientific instruments from abroad since April, 1949;

(b) if so, what the nature of the change in policy is;
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(c) whether the list of items of sueh instruments for which Goverumend
proposed to issue licences after April, 1949 was prepared in consultation with
any organisation of the medical profession or of the dealers; and

(d) what percentage of the demands of the country in respect of surgical
instruments is being met by Indian manufacture and what percentage by im-
:ports from foreign countries ?

The Minister of Commerce (8hri Neogy): (a) Yes, Sir, the policy was ('inﬂnged
in June 1949,

(b) From a {fairly liberal policy, licensing has been restricted to overall
‘monetary limits and subjected to essentiality tests.

(c) Licensing policy for such items is formulated in consultation with the
Directorate General of Health Bervices and the Directorate General of Industries
:and Supplies. No non-governmental Organisation of the medical profession or
of dealers was consulted.

(d) Generally speaking about 10 per cent. of the country’s requirements are
met from Indian sources and the balance from imports.

Shri Sivan Pillay: Have Government received any representation from the
Association of scientific and surgical instruments traders of Bombay for import
licences for very essential scientific and surgical instruments and if s0, what
action have Government taken on this representation?

Shri Neogy: A representation was received from the Association mentioned
'by my hon. friend and necessary and possible action was taken 1o meet the
points raised by the association. )

Shri Sivan Pillay: May 1 know whether high power microscopes and other
scientific instruments are being manufactured in India?

Shri Neogy: T do not know about other scientific instruments; but as far
as Imicroscopes are concerned we are guided by the advice of the Education
Ministry and some imports are allowed.

Shri Goenka: What is the total amount of imports of surgical nnd srcientific
instruments ?

Shri Neogy: T will have to ask for notice of that question,
§s Mfa=z 217 : 7z T=gAe fegmam § O sfas a7 o, =
wd fog o swA Q w@E 7

Seth Govind Das: Are any efforts being made to manufacture more of these
instruments in India?

Shri, Neogy: Well, T might tell my hon. friend that Sialkot wag a very
jmportant centre for the manufacture of surgical instruments, and some of the
refugees who have come away from Sialkot are trying to set up business, and
all possible encouragement and assistance would be given to them.

Shri Kamath: How many firms are there in Bombay manufacturing these
instruments ? - .

Shrf Neogy: T am afraid T do not know their number. -
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TeA-CHESTS

. *1343. Bhri Damodra Menon: Will the Minister of Commerce be pleased to.
state whether Government are taking any steps to encourage greater use of
Indian-manufactured tea-chests and discourage imports of this commodity from
foreign countries?

The Minister of Commerce (Shri Neogy): Yes. In order to safeguard the
interests of the indigenous industry, import of tea-chests is allowed cnly to-
bridge the gap between indigenous production and the country's total require-
ment and that too, on condition that the importers will buy teu-chests from.
indigenous sources to the same extent as the quantity proposed to be imported
from foreign countries,

Shri Damodra Menon: Have the p'ywood manufacturers of India represented
to the Government that they are in a position to supply the entire demand for
tea-chests in the country? -

8hri Neogy: Yes, they tried to make that out. As a matter of fact that
claim is in dispute to some extent.

8Shri Ohaliha: What is the .quantity of tea-chests manufactured in Assam?
Shri Neogy: 1 have got the figures separately just now before me.

8hri Goenka: May I know if there is any negotiation with Russia for the-
import of ten-chests and if so, what is the success achieved by Government in
these negetiations with Russia?

8hri Neogy: It is not a question of negotintions. Certain enquiries were made
from differany countrie; and Russia was one of those countries,

Shri Goenka: Whut is the result of..... .
Mr. Speaker : Order, order, Mr. Menon.

Shri Karunakara Menon: May I know if there is any truth in the reports.
sometimes found in the papers that some European firms are curreptitiously
importing plywood tea-chests from Scandinavia, Norway and Sweden?

Shri Neogy: T do not think there is any truth in that.

Shri Borooah: Have Government received any representation from the tea
industry that the quality of the tea-chesty manufactured in India is not up to.
the mark, and that this has had an unwholesome effect on the expansion of
tea marketing in the U.S:A.?

Bhri Neogy: Yes, these complaints have been made.
8hri Goenka: Sir, what is the result of...
Mr. Speaker: Order, order, let him put his question.

8hri Borooah: Is it a fact that the report from the Indian Trade Commis.-
sioner in the U.S.A. has corroborated this?_

Bhri Neogy: The hon. Member perhaps is referring to a rather old report;.
about a year ago, as far as I can recollect, such a report was made.

Shri Borooah: Sir, I am referring to a report published in The Capital in:
the last but one issue
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8hri Neogy: 1 have seen that. 1t is a quotation from a report miade about
& year ago. I might add that as far as the question of improving the quality
of the indigenoug product is concerned, certain standards have been laid down
by the Indian Standards Institution and inspectors have been appointed for
the purpose of satiefying themselves that the indigenous produets come up to
the standard laid down.

Shri Goenka: What is the result of the negotiations with Russia in regard
to the purchase of tea-chests? °

Shri Neogy: There is no negotiation. As far as I am awure, Russia is not
at the present moment in a position to supply tea-chests.

Shri Lakshmanan: How do the prices of the indigenous chests compare with
:those of the foreign cnes?

8hri Neogy: 1 am speaking subject to correction; but the difference is not
very great. Perhaps the indigenous tea-chests may be slightly dearor, but the
difference is not very material.

8hri Buragohain: Has any measure of protection been given to the indigenous
‘industry ?

8hri Neogy: Oh yes.
ExPorT oF CotR MAT aND MATTINGS

*1344. Shri Damodra Menon: Will the Minister of Oommerce be pleased to
state whether any effort has been made to persuade the U. K. Board of Trade
to place coir mat and mattingg on Open General Licence.

The Minister of Commerce (Shri Neogy): Yes. Coir mat and mattings have
-already been placed on the 0.G.L. in the U.K.

Shri Damodra Menon: What steps have Government taken to increase the
export of coir mats and mattings to other countries, especially to hard currency
areas?

8hri Neogy: We have issued instructions to the various Trude Commissjoners
to help as far as pessible, in this matter, and again we bave included these
items in the trade sgreements with certain countries.

Shri Damodra Menon: May I know whether our embassies in Canada and
America are exhibiting coir mats and mattings for popularising them?

Shri Neogy: Well, when exhibitions take place, they are definitcly exhihited.
Shri Karunakara Menon: What are the reasons for the slump in the trade
in coir mattings at the present moment?

8hri Neogy: I do not think there has been a remarkable:slump, judging from
the figures that 1 have got here. For instance in April to November 1949, the

exports reached almost a record figure.

8hri Goenka: May I know, Sir, if there is a purchase tax in the United
Kingdom on these coir mattresses and mattings?

Shri Neogy: That may be s0, I am not in a position to say definitely.

Shri Deshbandhu Gupta: Are our own embassies using these coir mattressag
made in India?

gShri’ Keogy: I do not know.
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PeNsSIONs TO DISPLACED RETIRED GOVERNMENT SERVANTS

*1345. Sardar Hukam 8ingh: Will the Minister of Rehabilitation be pleased
to state whether the Government servants displaced from Sindh and N.W.F.P.
who had completed the age limit of 55 years for retirement from service would
:be entitled to any pensions?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): Yes, Sir.

Sardar Hu Singh: Are they being treated as if they had opted for India
as other displaced persons from West Punjab and Baluchistan?

Shri Mohan Lal Saksena: Yes, the agreement was that they will submit
their claims to the governments concerned and the governments will set up
two central organisations, one in Pakistan and the other in India; and these
organisations will serutinise the applications and claims and afterwards send,
to the Provincial (Governments under which they were serving, their
recommendations for being confirmed.

UMBRELLA INDUSTRY

*1846. Shri 8, 0. Samanta: Will the Minister of Industry and Supply be
pleased to state what steps the Government of India bave taken to encourage
the development of indigenous umbrells industry in India?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): Government are
-encouraging the development of this industry by allowing liberal imports of
raw materials and capital goods as well as transport facilities.

Shri 8. 0. Samanta: Sir, are umbrellas being manufactured in India and,
if so, what are tho names of the firms doing it?

Dr. 8. P. Mookerjee: There are three important manufacturers of umbrellas,
one is in Bombay and the other two in Calcutta.

Shri 8. 0. Samanta: Are there any restrictions on the import of raw
materials ?

Dr. 8. P. Mookerjee: We are allowing liberal imports now.
B8hri 8. 0. Samanta: Are indigenous umbrellns exported to other countries?
Dr. 8. P. Mookerjee: Other countries are not prepared to take them.

Shri Rathnaswamy: Ts Government contemplating giving any kind of assist-
ance to any factory manufacturing umbrellas?

Dr. 8. P. Mookerjee: As far as T understand, there is some difficulty with
regard to some of the parts, mainly ribs, and we have allowed several plants
and machinery to be imported into the country for this purpose. Arrangements
are being made, so that as many of the parts as possible for the manufacture of

o)

umbrellas can be manufactured here,

Dr, Deshmukh: Are the Government confemplating to send any people to
foreizn countries to learn this trade, to study the manufacturing processes in
China for example, and to arrange for Chinese ladies to visit Indin to «dvise
Government in this matter?

Dr, 8. P. Mookerjee: We prefer Japan for this purpose.
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Aum:emons AGAINST INDIA BY PROVINCIAL AHMADIYA MusLiM ASSOCIA-
‘TION 0¥ TaNGa

*1847. Shri Kamath: Will the Prime Minister be pleased to state:

(a) whether it is a fact that an address was presented on 4th January, 1950
to-the Governor of Tanganyika by the Provincial Ahmadiya Muslim Association

of Tanga;

(b) whether it is a fact that the address contained false allegahons against
the Government and the Union of India; and

(o) what steps have been taken by (wovernmenb to counter such propaganda
abroad ?

The Deputy Minister of External Affairs (Dr. Keskar): (a) Yes.

(b) Yes.

(c) Our Commissioner in Fast Africa is taking necessary action to counter
such propaganda abroad.

8hri Kamath: May 1 know where our agency for publicity and propaganda
is situated?

Dr. Keskar: In Nairobi.

8hri Kamath: Is it not parti of diplomatic etiquette that an address of this

nature is first shown to the Governor and only after his approval is it allowed
to be presented to him?
- Dr. Keskar: I do uot know whether an address to the Governor by this

Ahmadiya Muslim Association can be said to be a diplomatic function. I do
not know on what, principles can this be called a diplomatic function.

Mr. Speaker: Anyhow, this refers to Rome organisation in a foreign country.

Shri Kamath: What proportion approximately of the persons overseas who
were called Indians before the 15th August 1947 now describe themselves as
Pakistanis ?

Dr. Keskar: That is a general question.

Mr. Spoaker: 1 do not think he can ask for information about this. Tt
cannot, be legitimately raised on this question. ’

8hri Kamath: How ig it............
Mr. Speaker: Order, order. T would not allow it.
DispracEp Rahriwalas 1v NEw DELm:

*1348. Lala Achint Ram: (a) Will the Minister of Rehabilitation be pleased
to state how many displaced Rahriwalas (hand driven carts vendors) were
working in New Delhi before the ban was applied to them in 1949?

(b) How inany have been provided with alternate sites to carry on their
trade? R

(c) How many have been given loans?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) 814,

(b) All have since been nllotted either alternative siteg or shons constructed
by fhe Municipal Committee.

‘(e) Thirty-four of them had applied and have been granted loans.
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ot Afa qa : FaT AN FH N qrewt fr faw amefl w
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Lala Achint Ram: Will the hon. Minister be pleased to state as to how
many persons to whom the shops had been allotteq stayed at that place and
how many shifted frens there as they were not making both ends meet?

it MgT o1 qFGAT: WAT AT qgrET H AwA & fF oag A
faeoft & a1} 7 Fg @ &1 gT a% AN geT § fow & o gFe & nf o
A T I FAFE & |

Shri Mohan Lal Saksena: Perhapg the hon. Member is aware of the fact
that he is referring to New Delhi. As far as | am aware all the persons to
whom shops had been allotted are carrying on there.

wret Afaeq an : #q1 98 3% § fF e snedt agt @ 4 I F
q fa% o 3T WIT & FIET T IFACE ?

Lala Achint Ram: Is it & fact that out of the persons who had been sent
thers only 60 are now there and the rest have gone away?

oY M F1& TF447: FA9 &7 JQ gASTqg € 5 2 Q% WA
§ fas sz & 7 | 3aF a1z qF Aaw A8 e € st frad s gy
Shri Mohan Lal Saksena: As far ag my information goes 814 rehbiwalas

were given accommodation there. I do not know how many are still there and
bow many have left.

1T Afqed TH : T TITHS T AT HT FTAF H7 FIRw w307 f
ag F20 T¢ T qZ IAF @A FT FTIIH F30W 7
Lala Achint Ram: Will the Government make efforts to find out as to where

they have gote and will the Government make any arrangements to provide
accommodation to them?

N Mg o1 T A aog & A aar F g qEw gn

AN a7 AR TF ATAX A fF T I F @ o7 T fared wd
fB fF ag w2 1T

Shri Mohan Lal Saksena: I cannot understand this. If they would sfnnd

in need they would approach the Government, it is not for the Government
to go out in search of them or to make enquiries as to where they have gone.

ST Afea TR : FT AT AT A K g er e o m’gm
A qoTEdTE FF ¥ TLS I (ST & 7 fin oyt sreresiw fmar o @
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§ g I T FIH AL 79T | ST TAAI IT X TAT FgA F COTEAR
gar AT Fa1 waddze Y Fyraardy A § fr 97 71 Ao ; Fg T ?

Lala Achint Ram: Is the hon. Minister aware of the fact thut when allot-
ments were made then these persons had informed the Government that at the
places where allotment was made to them they would not be able to ply their
trade? But inspite of their protest allotment was made and so is it 1ot the
responsibility of the Government to provide them with better accommodation?

Mr. 8peaker: Order, order. He is arguing. He made out that point in the
previous debate aleo,

Pandit Munishwar Datt Upadhyay: What is the total amount of loans
advanced to them?

oyl s ol &S A& &xy S A e ahile WS 2 il ol = o L’.1.&.5
S5 glyale kazgy oo g illa aar g 2 Ula WS pla el sl e o
-2l l
Giani @G. S. Musaflr; Is the hon. Minister aware of the fact that these

reliriwalas are being charged exorbitant rents and in certain cases the.rent is
as high as Rs. 50 per month?

Y AYEH &S FFGAT : FT G YIgF 59 £V gAST &1 a1 § 39
N JZATHIT F&A L

8hri Mohan Lal faksena: If Sardar Sahib would kindly supply me with
details then T will make an enquiry.

EvVAOUEE PROPERTY OONTROLLED BY CUSTODIAN

*1349. Lala Achint Ram: Will the Minister of Rehabilitation he pleased
to state-

‘(a) the percentage of evacuee property taken control of by the Custodian
on the hasis of necessarv information supplied by official and non-official
agencies.

(b) the number of applications received from non-official informants

in Delhi for the allotment of those premises according to the policy of Govern-
ment; and

(c¢) the number of such applications, rejeeted on the ground that the infor-
mation supplied by the applicant was already in the possession of Government?

The Minister of State for Reliabilitation (Shri Mohan Lal Saksens): (a) Thae
required information iz ‘not available,

@) 1,173,
{0) 1,084, "
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Lala Achint Ram: Hus the hon. Minister received any such complaints
thut the persons who had presented applications earlier did not get houses
while others have been allotted houses and thus the honesty and the integrity
of the staff has come into bad repute?

7 AigA oTe wvaar : o gh, o fowrad € § T @ W W
frar T § 6 ameeT g A A G @ L o 3 W€ aceaTed qm
99 a4 AL AFHT SATHANT A I qgOIETa &< 7 A7 far
ST |

Shri Mohan Lal Saksena: Yes, such complaints have been received and
efforts are being made that such things may not be repeated in future. Whea-
ever anybody would file n complaint an officer would be deputed and he
would be given an opportunity of making enquiries.

8hri T. T. Krishnamachari: May I ask the hon. Minister if he is uware
that in certuin cases in Bombay the property-has been declared to be evacuee
property but the Custodian of Evacuee Property has not taken possession of
it and has left it in the possession of declared evacuees?

Shri Mohan Lal Saksena: While I wou'd like to submit that this ix a matter
which does not arise fromn this question, T may say that on the question put by
him, certain information was received by me and 1 referred the same to the
Custodian, Bombay, and his reply was that steps had been taken to take over
the property and to see that they were not sold at lower rates.

VisiT OF DIREOCTOR OF SOIENTIFIC AND INDUSTRIAL RESEARCH TO ENGLAND

*1350. Shri Kamath: \Will the Prime Minister he pleased to state:

(a) whether it is a fact that the Director of the Council of Scientific and
Industrial Research visited England recently; and

(b) if so, for what purpose?
The Prime Minjster (Shri Jawaharial Nehru): (a) Yes.

(b) For the work of the Department of Scientific Research, Council of
Bcientific and Industrial Research and the Atomic Energy (‘ominission, more
particularly to arrange for the despntch of equipment from the U.K. required
for the Fuel Research Institute, Dhanbad, and the Central Glass nnd Ceramie
Research Institute, Calcutta. Also for the Leather Research Institute, Madras.
He wus further required to help in the re-organization of the Indian Scientific
Linisor. Office in the U.K. and to discuss and settle certain questions relating
to the Atomic Fnergy Commission.

Shri Xamath: For how many weeks did he stay in Englend?
8hri Jawaharlal Nehru: He has got back here.

Mr., Speaker: He. asked ‘‘for how many weeks did .the Director stay
England?”’ .
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Shri Jawaharlal Nehru: I think for about two weeks. May be a little more,
2% or three weeks.

. 8hri Kamath: Is it a fact that the Director was deputed to the United
Kitgdomn before the matter was referred to the Standing Finance Comunittee,
which was subsequently faced with a fait accompli as regards the expenditure
ir volved?

Shri Jawaharlal Nehru: 1 do not know.

It is likely that no reference was
made to them.

Shri Kamath: May I know why this procedure was adopted?
Shri Jawaharlal Nehru: Because it was a matter of urgency.

Bhri R. Velayudhan: Is it a fact that an atomic scientist named Dr. Peters

who was appointed by the Tata Research Institute was disallowed from entering
into India?

Shri Jawaharlal Nehru: I do not know anything about it. If the hon.
Meinber tells me more about fit, I will enquire about it.

Shri Kamath: When was the Director sent to England?

Shri Jawaharlal Nehru: Last month. End of February or the beginning
of March.

Shri Kamath: What was the urgeney of the work involved?

Shri Jawaharlal Nehru: T am surpriced at the hon.

Member persisting
on a matter that he knows nothing about.

Shri Kamath: T protest against this attitude of the Prime Minister.

Shri Jawaharlal Nehru: I am in charge of a certain work, and I think
that a particular matter is urgent. How can I possibly state in answer to
questions the urgency of atomic research or the matter of buying some
equipment for supply to certain organisations. It is quite impossible for me
to deal with it.

Shri Kamath: I was only asking why it was not referred to the Staunding
Finance Committee.

Shri Jawaharla]l Nehru: It has got nothing to do with the Standing Finance
Conumittee.

Mr. Speaker: An analogous point was raised two days ago and I said that
when a Minister states that he exercises his discretion in a particular way,
then one need not go further into the matter and cross-examine the Minister
on that point. He alone is entitled to judge the urgency of a matter.

Shri Jawaharlal Nehru: This has nothing to do with the Standing
Hinance Committee.

gShri Kamath: Why not?

ghri Jawaharlal Nehru: If Government cannot do such things without the
sanction of the Standing Finance Committee, the Government work will
come to a stop.

Shri Kamath rose—
Mr. Speaker: Order, order. - Next Question.
" Twp1ans ¥ HoxerxoNg PorLioE FORCE DEPORTED TO INDIA

4351, Sardar Hukam Singh: (s) Will the Prime Minister bs pleased to
state ‘whether Government are aware that about 82 Indians serving in the
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Hoggko_ng Police Eome were deported to India during 1941 on account of their
311};1-?:1&511 activities, and were detained in Delhi Fort and in some Indian
alls;

(b) Have Government cousidered the advisability of absorbi h
in Gavernment, wervies 1sability of absorbing these men

The Deputy Minister of External Affairs (Dr. Keskar): (a) Thirty-two
Indians belonging to the Flong Kong Police Force were deported to Indis
in 1941 but only six were detained and later on released. Four of them
were for some time restricted to their villages.

(b) Government have received no such request.

Ssrqa.r Hukam Singh: I have received one copy of a representation from
Mr. Ajaib Singh of Ludhiana, which he alleges to have sent .to the Govern-
ment.  May I know whether a representation has been received from this
gentleman?

M. Speaker: T do not think individual representations should be raised here.
Members may take up such matters privately with the Minister concerned.

Sardar Hukam 8ingh: Ts it a fact that six of those who were deported
were arrested and detained or restricted, till they were released in 1948, by
the Interim Government of India?

Dr. Keskar: I cannot give the exact date, but as I said, only six were
detained and they were released after two or three years. I have not got
the dates here.

Apvisory ComMiTTEE oN Hixpu Copk BiLL

*1832. Bhrimati Ammu Swaminadhan: Will the Minister of Law be pleased
to state whether any representatives of women’s Organisations have been taken
or &re proposed to be taken on the non-official Advisory Committee to advise
-on the Hindu Code Bill?

The Minister of Law (Dr. Ambedkar): I take it that the reference is to
the informal Conference proposed to be held for the ascertainment of repre-’
gentutive public opinion both in and outside Parliament, on the Hindu Code
Bill, in accordance with the amouncement made by the hon. the DPrime
Minister on the floor of the House on 19th December, 1949 during the dis-
cussion on the Bill. Tt is the intention of Government to make the Conference
as representative in character. as possible, and the Conference will certainly
ivclude representatives of Women's organisations.

Shrimati Ammu Swaminadhan: In view of the fact that the Hindu Code
affects the women of the country more than the men—(Laughter). Sir, I would
like to ask for your protection in this matter. Every time that any question
of women's rights comes up in this House, there is gcueral laughter, us if
it is a joke. T do not mean it as a joke. I would like the hon. the Law Minister
to tell us whether in view of the fact that the ITindu Code renlly  aflects
women very largely and there are several women's organisations in Indin.
they have been asked to send representatives, to this Advisory Committee that

is going to be called very soon.
Dr. Ambedkar: That is what the answer says.

Shrimati Ammu Swaminadhan: May I ask him for the names of the
women's organisations from which he has invited representatives to come to

this Advisory Cmmittee?
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Dr. Ambedkar: I am afraid I do not carry the names in my head, bub
my intention was really to call women's organisations which were, so far us
our information went, not very favourable to the Code.

Shrimati Ammu Swaminadhan: May I ask when this Conference is going
to be beld?

Dr. Ambedkar: I believe on the 14th of this month.

8Shri Deshbandhu Gupta: May I know whether, such Members of the House
have also been’invited, as are opposed to the Code?

Dr. Ambedkar: The Conference is divided into three parts. There are
members who represent the Select Committee and members who represent
the House. There are others who neither represent the House nor the Com-
mittee; they are outsiders.

8Shri B. Das: May I know whether the hon. the Law Minister will advise
the Government to hold a special Session of this House to pass the Hindu
Code DBill?

Dr. Ambedkar: Tt is not necessary to anticipate it . . .
Mr. Speaker: Order, order. T will not allow that question.

Shri Deshbandhu Gupta. May I know whether the hon. Minister has
‘received representations from several quarters suggesting that the conference
should be postponed for a few days in view of the  Kumbha Mela to enable
those who may be going there at the time to attend?

Dr. Ambedkar: I have not received any representations but I have seen
gome statements in the newspapers.

Shri M. A. Ayyangar: May 1 ask the hon. Minister us to what principle he
adopted in choosing Members from the Select Committee? Did he try to
eschew those people who said anything against the Code?

Dr. Ambedkar: I do not think I had any predilection in my mind one way
or the other.

Shri M, A. Ayyangar: May I know how many of those whom he seclected
from the Belect Committee are in favour of the Bill, how many against it;
and how many doubtful?

Dr. Ambedkar: I think some were in favour, some were doubtful and some
were opposed to it.

PropvUoTION AND IMPORT oOF BroycLEes

*1354, Shri Bharati: (a) Will the Minister of Oommerce be pleased to
state whether Government invited applications for bicycles under 0.G.L. XI,
concession scheme ?

(b) How long have these applications been pending?
(c) What is the reason for the delay in disposal of the applications?

(d) Is it a fact that at present there is a very low stock of bicycles iu the
market, with the result, that the prices have gone up very high and even for
these high prices bicycles are not casily available?

(e) How do Government propose to meet the difference between the re-:
quirement of the country and indigenous production?



ORAL ANSWERS 1269
The Minister of Oommerce (Shri Neogy): (a) Yes.

(b) Under O.G.L. XI concession scheme, licences for bicycles were granted
where firm commitments covered by irrevocable letters of credit or by way
of advance payments, were made on or before the 4th May 1949. All appli-
cations, which were supported by such letters of credit have been disposed
of. Other applications have been pending since July 1949,

___(c) As a very large number of bicycles had been imported under the O.G.L.
XI and as the volume of applications under O.G.L. concession scheme had
«covered o very large quantity of bicycles it was considered desirable to keep
these cases pending to avoid overflooding of the market. Balance of payments
considerations also necessitated the adoption of a very conservative attitude
towards the grant of such licences, particularly in a case where abnormally
large quantities had already been imported.

(d) and (e). Government are aware that the prices have gone up aud the
stocks are low. They have, therefore, decided in consultation with the States
Governments, to allow the import of 100,000 cycles during January-June 1950.
A Publie Notice inviting applications is under issue.

Shri Bharati: May I know what is the total number of bicycles which were
imported into this country? The hon. Minister said, ‘‘A very large number’’.
I would like to know the exact number of bicycles which were imported when
this liberal policy was in force.

Shri Neogy: In the complete year 1947-48,—I am giving the figures for
the previous years too for purposes of comparison,—the import was 3.61,000
oycles. For the year 1948-49 the import was 3,39,000. But in the six months
April-September 1949, the import was 8,80,610—more or less double the
quantity according to the proportion of the previous years.

Shri Bharatl: What is the total number of bicycles which were imported
on account of letter of credit commitments, since May 1949 when the 0.G.L.
was oancelled?

Bbri Weogy: I have given the figures for the six months, April-S8eptember
1949. T could not give these figures since May.

Bhri Bharati: May T know what is the total annual requirement of this
country ?

Shrl Neogy: I think I have given that figure more than once. H9wever.
for the year 1949-50, according to the Tariff Board report, the requirement
was 8,50,000. For 1050-51 the country's requirements were calculated by the
Tarifft Board at 8,75,000.

Shri Bharetl: What is the annual production of the indigenous industries—
the rated capacity or the installed capacity?

' Neogy: The annual production was 64.740 in the vear 1948 and 71,200
in gmltn year g11‘{)49. I think the expected production for 1950 is larger; it may
be in the neighbourhood of a lakh

Shri Bharati: With reference to the answer that he gave that Government
have decided to issue licences for one lakh of bicycles, does it include licences
for spare parts of cycles also or only complete cycles?

Shrl Neogy: Spare parts as included in terms of completed cycles.



BTATEMENT CORRECTING ANSWER TO STARRED QUESTION NO, 857
OF 20TH MARCH, 1950 RE AVERAGE COST OF
EDUCATION PER STUDENT

The Deputy Minister of Oommunications (S8hri Khurshed Lal): Sir, with
your permission I would like to make a statement on behalf of the hon. Minis-
ter of Education. The hon. Minister of Education on 20th March, 1950, had
to answer a question by Shri Kishori Mohan Tripathi regarding the average
eosc of primary, secondary and higher education per student. The question
wns No. 957. This question was preceded by question No. 956 by Shri D. 8.
Seth also addressed to the hon. Minister of Education. When question No.
056 was called, the hon. Member, Shri D. 8. Seth was absent, and you, Sir,
passed on to question No. 957. The hon. Minister of Education did not notice
this and by mistake, while answering question 957, read out the answer for
question 956. The hon. Minister regrets the mistake and has asked me to
give the correct answer to question 957 which I do now:

(®) (i) to (iii). The reply is in the affirmative.
(b) The average annual cost per pupil in the Provinces and Centrally-
Adwinistered Areas during the vear 1948-49 was:
(i) in primary education—Rs. 18°8.
(i) in secondary education—Rs. 52-9.
(ifi) in higher education—Rs. 344-5.

(c) The question does not arise .
Shri Tyagi: Any supplementaries on this question?

Mr, Speaker: Order, order. I may tell hon. Members that what actually
happened was that the answer to question 957 was not read out.

WRITTEN ANSWERS TO QUESTIONS

BENEFITS OF LABOUR WELFARE CENTRES TO HAR1JANS

»1353. Shri Balmiki: Will the Minister of Labour be pleased to state:

(/) whether it is a fact that Harijans are not enjoying the benefit of Labour
Weliare Centres and do not have the services of midwives due to feelings of
untouchability in different States; and

(b) if so, what steps Government propose to take to enable them to have
these benefits?
- The Minister of Labour (Shri Jagjivan Ram): (a) and (b). Labour Welfare
Centres are run by the State Governments. I am not aware of denial cf
facilities at these centres to Harijans workers but am prepared to bring the
question to the notice of the State Governments who are doubtless aware also

of article 17 of the Constitution of India.

TmrorTs FROM SortT CURRENCY AREAS

*1855. Shri, Bharati: (a) Will the Minister of Oommerce be pleased to
state whether it is a fact that Government have allowed import of musical
instruments, toys and games, toilet brushes, motor cars, ete., from soft currency
areas during the period from January to June, 1950?

(b) Tt so, what are the ceilings fixed for each of the commodities mentioned
in part (a) above?

1270
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The Minister of Oommerce (Shri Neogy): (a) In so far as the four items

specifically mentioned are concerned, the answer is in the affirmative.

(b) The quota percentages fixed for licensing of these articles are however
a8 follows:

Musical instruments—86 2/8 per cent. of half of best years’ imports.

Toys and games requisites—100 per cent. of half of best years’ imports.
Licences will be granted only for educational toys,
sero models, tennis balls and golf balls.

Toilet hrushes—10 per cent. of half of best years’ imports.

Motor cars—The position was explained in by reply to starred question No. 824
: by Dr. Deshmukh on the 11th March 1950,

CeMENT FacTory 1N KUrNoOOL

*1856. Shri Banjivayya: Will the Minister of Industry and Supply be
pleased to state whether there is a proposal to start a cement factory in Kurnool
District of Madras State and if so, when?

The Minister of Industrg and Supply (Dr. 8. P. Mookerjee): A proposal to
start a cement factory in Kurnool District was considered in March, 1948, and
permission was granted to a private party. As, however, no progress was
made towards execution of the scheme within the stipulated period, the sanetion-
has lapsed. It is not proposed to revive the scheme as the output of cement
in South India is quite adequate at present.

PassPORTS FOR TRAVANCORE-CocHTN UxioN PeorLr

*1857. Shri Sanfjivayya: () Will the Prime Minister be pleased to state
whether Government are aware of the fact that the citizens of Travancore-
Cochin have to obtain passports for Ceylon and other foreign countries through
the Madras Home Ministry and not from the Home Ministry of the United
State of Travancore-Cochin?

(b) If so, what are the reasons therefor?

(¢) When do they intend to transfer this power to the Travangore-Cochin
State?
The Deputy Minister of External Aflairs (Dr. Keskar): (a) to (¢). Orders

empowering the Rajpramukh of Travancore-Cochin to issue passports are under
issue. The delegation of these powers was delayed due to certain constitutional

and administrative reasons,

MANGANESE

*1858. Shri Sanjivayya: (a) Will the Ministry of Industry and Supply be
pleased to state the totul quantity of Manganese produced in India during

1948.49?

(b) What quantity of it was used in India?

() What quantity was exported?

The Minigter of Industry and Supply (Dr. 8. P. Mookerjee): (a) Only about
a hundred pounds of metal.

(b) Entire quantity.

(e) Nil



1272 PARLIAMENTARY DEBATES [3rp Apr. 1950

TrarviNG CENTRE FOR DEMOBILISED SERVICES PERSONNEL AT TRICHUR

*1859. 8hri Iyyunni: Will the Minister of Labour be pleased to state:

(a) wheﬁl_ler there is a training Centre in Trichur, Travancore-Cochin for
the demobilished services. personnel?

(b) what is the strength of the trainees; and

(e) whether any retrenchment has been effecte

1 d in the staff of the Training
Centre and if so, when?

The Minister of Labour (Shri Jagjivan Ram): (a) Yes, Sir. There is a
Truining Centre for ex-servicemen at Maharajah's Technological Institute,

Trichur, Travancore-Cochin.
(b) There were 94 ex-servicemen at the Centre on 28th February, 1950.

(c) .Yes. Spme retrenchment has been effected in the staff of the Centre,
partly in the interest of economy and partly due to its reorganization for the

training of civilians. The first retrenchment took place in November, 1949
and the second in March, 1950.

INVITATION TO MR. DAvVID LILIENTHAL

*1360. Shri J. N. Hazarika: Will the Prime Minister be pleased to state:

. (n) whether it is a fact that Mr. David Lilienthal, ex-Chairman of the
U. 8. Atomic Commission, has been invited to India to study power development
projects; and

(b) if so, whether he will be asked to help India in harnessing atomic
energy also?

The Prime Minister (Shri Jawaharlal Nehru): (a) and (b). Mr. David
Lilienthal’s advice has been taken in regard to the Damodar Valley Project
in India. The Prime Minister and the Secretary-General met him in the
United States and discussed various matters conneeted with river valley
-schemes in India. In view of Mr. Lilienthal's conriection with the Tennesse
‘Valley authorities, his advice was useful. He has not been invited to India,

but if he should come we would be glad to meet him here and discuss various
wmatters with him.

IMPORT OF WIRELESS SETS

¥1861. Shri Sarwate: Will the Minister of Oommerce be pleascd to state:
(a) the number of wireless sets imported during the last five years; and
(b) the amount of import dutycollected each year in respect of them?

The Minister of Commerce (Shri Neogy): (a) and (b). Two statements
giving the required information are placed on the Table of the House. [See
Appendiz VI, annezxure No. 21.]

CONSUMPTION AND EXPORT OF LINSEEDS

#1362, Shri Balmiki: Will the Minister of Commerce be pleased to state:

(®) the total annual consumption of linseeds in India;
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(b) whether it is exported; and
(¢) if 8o, how much and to which countries?
The Minister of Oommerce (8hri Neogy): (1) and (¢). Two statements are

laid on the Table giving the information asked for. [See Appendir VI,
annezxure No, 22.]

(b) Yes, Sir.
ImPORT OF PATENT MEDICINES

*1388. Shri Deshbandhu Gupta: Will the Minister of Commerce be pleased
to state: '

(a) whether the import of foreign patent medicines like Baby Gripe Water,
are allowed or not;

(b) when the last import licence was issued for the same;

(¢c) the amount for which licences were issued in the year 1940 together with
the names of firms to whom such licences were issued giving the value for each
licence;

(d) whether it is a fact that similar products are manufactured in India on
8 large scale; and

(e) if so, what policy do Government propose to follow in future with regard
to import of such products?

The Minister of Commerce (Shri Neogy): (a) Imports of only such patent
medicines are allowed as contain one or more of the essential medicines
(as ‘mentioned in Appendix M of the Public Notice regarding import control
regulations issued on the 25th February 1950) in prophylactic or therapeutio
quantities.

(b) Last licence for import of Gripe Water was issued on 30th December

9.

(c) Licences in favour of Messrs. M. G. Sahani and Company Delbi, valued-
at Rs. 66,667, Messrs. T. T. Krishnamachari and Company Madras valued
at. Rs. 11,40,000 and Messrs. M. G. Sahani and Company (Calcutta) limited
Calcutta, valued at Rs. 1,20,000 were actually issued for the imnport of
gripe water from the U.K. under the Open General Licence XV concession.
It is not possible to furnish similar information in respect of other patent
medicines without considerable expenditure of labour and time.

(d) Yes, Sir; but we have been advised by the. Director General of Health
Services that the quality of gripe water manufactured in India does not come
up to the standard of the foreign product.

(e) The policy is under consideration.
Visrr oF DIRECTOR-GENERAL OF FOREIGN AFFAIRS, NEPAL

+1364. Shri Balmiki: (s) Will the Prime Minister be pleased to state
whether it is a fact that Major-General Bijai Shumshere Jung Bahadur,
Director-General of Foreign Affairs, Nepal, is visiting India?

(b) If so, what is the purpose of this vigit?
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The Deputy Minister of External Aflairs (Dr. Keskar): (s) Yes.
(b) To complete discussions on the proposed Indo-Nepal Treaty.

INDIANS IN KENYA

*1865. Shri Rathnaswamy: Will the Prime Minister be pleased to state:
(a) the number of Indians settled in Kenya upto date;

d(b) whether Indians in Kenya have representation in the local legislature;
an

(¢) how immipration laws are administered with regard to Indians?

The Deputy Minister of Externa] Affairs (Dr. Keskar): (a) The latest
figures are not available, but according to 1948 estimates the total number of
Indians in Kenya is 90,528,

(b) Yes.

(c) The immigration laws of Kenva are in themselves not discriminatory
against Indians. But it is reported that the present rules and regulations
regarding immigration are being interpreted and acted upon in such a way as
to discourage entry of India.

TrRADE FAIRS HELD ABROAD

*13866. Shri Joachim Alva: Will the Minister of Oommerce be pleased to
state:

(a) how many Indian Trade Fairs have beer hald abroad since August, 1947;

(1) how many of them were directly organised by our FEmbassies or
Consulates, aor enconraged by them when directly started by our Nationals
abroad;

' (¢) what is the gross and net income derived from these Fairs; and

Scz) what were the direct results in the shape of orders received as a result
of these Fairs?

The Minister of Oommerce (Shri Neogy): (1) One, namely the Indian
Trade Fair at Singapore in 1948. In addition India has participated in nine
other International Trade Exhibitions abroad, since August 1947 up to date.

(b) The Indian stalls in five of these exhibitions were organised by our
Missions abroad. As far as I am aware, no such exhibition has been directly
organised by Indian nationals resident abroad, other than staff belonging to
Indian Missions. In organising such exhibitions our Missions, or officers
specially deputed for this purpose from this Ministry have been helped to a
certain extent, by other Indian nationals resident abroad.

(c¢) None. Participation in these exhibitions forms a part of external
commercial publicity and has been financed from the Central Revenues. There
has therefore been no income derived from these exhibitions as such.

(d) A large number of trade enquiries have been handled at these
exhibitions, No information is, however, available as to the exact volume
of orders aotually placed as such orders are usually received by Indian
exporters and. are not routed through Government channels.
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TEOHNIOAL TBAINING CENTRES IN BoMBAY

*1367. Shri P. T. Munshi: (a) Will the Minister of Rehabjlitation be
pleased to State how many persons have actually received training at Techni-
cal Training Centres in the state of Bombay and what is the nature of the
training received?

(b) How muny are still undergoing training and in what subjects?

(c) How many of such trained technicians have received Government
employment, and when?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena):
(8) and (b). Information is given in Table I and II, respectively placed on the
Table of the House. [See Appendiz Vi, annexure No. 23].

(c¢) Exact information is not available, but it is presumed that most of the
trained personnel have secured employment either under Government or in

private firms. 150 persons are reported to have been employed in Ambernath
Ordnance Factory.

INDIAN INSURANOCE COMPANIES IN PAKISTAN

*1368. Shri Joachim Alva: (a) Will the Minister of Commerce be pleased to
state how many Indian Insurance Companies were operating in areag now
constituting Pakistan at the time of partition?

(b) How many offices of theirs have been closed down in Pakiston now?

(c) Have they complained to the Ministry of Commerce about restrictions
placed on their business?

(d) What is the present position of the Indian Insurance
Pakistan in regard to the conduct of their normal business?

The Minister of Commerce (Bhri Neogy): (a) and (b). There were at the
time of partition 286 Indian insurers registered under the Insurance Act for
transacting insurance business in undivided India. No details are availably ag
to how many of these were actually transacting business before partition in the
areas now constituting Pakistan. No Indian Insurance Company is doing new
life insursuce business in Pakistan subsequent to partition. A few of them are
keeping skeleton offices for servicing old policies. One or two Indian insurers
are, however, doing new general business in Pakistan.

Companies in

(¢) Subsequent to partition Indian insurers have to comply with the
Insurance law in Pakistan, apart from continuing to comply with the Insurance
faw in India. This involved that for doing business in a territory which th
were already covering prior to partition, they had to mske fresh statutory
deposits etc., as required by the Pakistan law. Representations were received
by the Government to negotiate in this behalf with the Pakistan Government
$0 a8 t» secure some concessions for Indian insurers who wished to continue their
business in Pakistan.

(d) As a result of certain discussions between the Governments, the Pakistan
Government were prepared to allow some concessions to Indian Companies but
these were not considered adequate by the Indian Compunies, specially for
transacting new life business in Pakistan. The present position, therefore, is
that except for servicing old life policies and a few companies doing Dnew eneral
business, Indian insurers sre not doing any appreciable business in Pakistan.
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InpPoRT OF MOTOR CYCLE RICKsHAWS AND TANDEMS

o "‘t1869. Shri M. V. Rama R80: Will the Minister of OOmmerce be pleased
state:

(a) whether it is a fact that the Government of India have issued. import
licences for the import of motor-cyele rickshaws and tandems from abroad; and

(b) whether it has been ascertained that these vehicles cannot be assembled
in India utilising components available in the surplus stores for disposal?

The Minister of Oommerce (Shri Neogy): (a) Yes. During the July-
December 1949 period licences were granted for impart of mofor-cycles and
motor cycle rickshaws; no licence was however granted for import of manually
drawn 1ickshuws and tandems.

(b) Government are advised that these cannot be assembled in India in the
manner suzgested. .

MAHATMA GANDHI'S STATUE IN KARACHI

*1370. Shri Kamath: Will the Prime Minister be pleased to state:

(a) whether it is a fact that the life size stutue ol Mahatma Gandhi in the
vicinity of the Pakistan Government Secretariat in Karachi has been damaged;

(b) it so the nature and extent of damauge; and

() whether the matter has been taken up with the Pakistan Government
and with what result?

The Deputy Minister of External Aflairs (Dr. Keskar): (u) und (b). Yes.
It is reported that on the night of the 20th-21st March, 1950 the statue of
Muhatma Gundhi fell down from its pedestal and as a result of the fall hoth
the arms were broken and the statute also developed cracks in two or three
places. i

(c) Our High Commissioner contacted the DPakistun Ministers, Messrs.
Gbulem Mohd. und Shahabuddin, and has been assured that the statue will
after nevessary repairs be replaced at the original site as soon as possible.

CoaL

149. Shri Magsey: \Vill the Minister of Industry and Supply be pleased to
lay on the tuble a statement showing:

(8) the total quantity of coul mined in tons—by grades (showing metal-
lurgical coal separately) in India for the period 1st Ap:il to 8lst March in the

years 1944-45 to 1948-49; and

(b) the total quantity of coal despatched—by grades (showing metallurgical
coul separately) tc the following industries during the period 1st April to 81st
.March in 1044-45, 1947-48 and 1948-49:

(i) Railway (including coal ‘from ‘weigh-bridges), (i) Royal Indian Marine
" and ‘Admiralty, (ili) Bunker Coal, (iv) Cotton Mills, (v) Jute Mills, (vi).Iron,
.d¥tee] and Brass Foundfies, ‘etc., (vii) Port Trusts, (viii) Inland Steamers,
'i"fix) Brick, Tiles, Potteries, Cement Works ‘eto., (x) Tes -Gardens, (i) Paper
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Mills, (xii) Consumption at Collieries and wastage, (xiii) Electrical Power Houses

(other than Railwway Power House), und (xiv) Other Industrial Works and for
domestic consumption?

The Minister of Industry and Supply (Dr. §. P. Mookerj®e): (a) and (b).
‘A statement is laid on the Table. [See Appendiz V1, gnnexure No. 24.]

DrsparcH oF SLack CoaL

150. 8hri Massey: Will the Minister of Industry and Supply be pleased to
lay on the table a statement showing the number of tons of slack or
dust coal despatched to industries given below, during the period fram 1st Aprid
1944 to 81st March 1945 and 1st April 1948 to 31st March 1948; :

(i) Railways (including coal from weigh bridges), (ii) Indian Marine and:
Admiralty, (1) Bunker Coal, (iv) Cotton Mills, (v) Jute Mills, (vi) Iron, Steel
and Brass Foundries, etc., (vil) Port Trusts (viii) Inland Steamers, (ix) Bricks,
Tiles Potteries, Cement Works ete., (x) Ten Gardens, (xi) Paper Mills,

(xii) Consumption at Collieries and wastage, (xiii) Flectrion] Power Houseg
(other than Railway

Power Houses), und (xiv) Other Industrial works and for
demestic consumption?

The Minister of Industry and Supply (Dr. S. P. Mookerjee): A stutement is

attached showing the total quantity of coul despatched to the industries during
the period asked for.

Figures for despatches of slack or dust coal are not
maintained sepnrntely. [Sec Appendiz VI, annexure No. 25.]

EvVACUEE PROPERTIES TAKEN OVER BY GOVERNMENT

151, Shri Sidhva: () Will the Minister

of Rehabilitation be pleased
to refer to the answe:r given to my

starred question No. 314 asked on Oth
December, 1949 regarding evacuee properties and state whether the statistics.
have been collected by Government?

(b) 1f so, how many evacuee properties, State by State, have been taken
over by Government?

(c) How many properties have been surrendered after they we.e first de-
clared as evacuec properties?

(d) What is the total amount realised from these properties?

Yes. A statement giving the informatiou received so far is placed on the
able of the House. [See Appendiz V1, annezure No. 26.]

.'.I.'he Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) to
d).

EXPORT OF GROUNDNUT

152. Seth Govind Das: Will the Minister of Oommerce be pleased to state
the amount of groundnut exported from India in the year 1949-5)?

The Minister of Commerce (Shri Neogy): A statement is laid on the Table
ghving the information asked for [Bee Appendiz VI, annezure No. 27.]
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RENT FOR INDIAN EMBASSY BUILDINGS ABROAD

153. Shri Sanjivayya: Will the Prime Minister be pleased to state what

is the amount spent by way of rent for such buildings as have been taken for

housing the offices of our Ambassadors in countries where buildings have not
been purchased by Government?

The Deputy Minister of External Aflairs (Dr. Keskar): A statement is laid
on the Table of the House. [See Appendiz VI, annexure No. 28.]
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), 1st Session, 1950,—
In Volume IV,—

1. No. 3, dated the 4th April, 1950,—
Page 2507, line 19 from bottom for “tribal and other backward areas” read ““scheduled
castes”,

2. No. 4, dated the sth April, 1950,—
Page 2561, line one under clause 182, for “—ssion” read ““submission”, '
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “so” read “to”,
(ii) Page 2648, line 9 after “far” read “so”.
(iii) Page 2670, line 11 from bottom for “coutry” read “country”.
‘4. No. 7, dated the 10th April, 1950,—
Page 2710, line 13 from bottom for “its” read “t0”, and in last line for last word ‘«we
read “were”,
5. No. 9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “act” read “Act”.
(ii) Page 2822, for existing line 19 from bottom read “into effect on 19th October, 194¢
certain actions had been taken under the old”.
. No. 10, dated th> 14th April, 1950,—
Page 2832, for existing line 19 from bottom read “(Occupancy or tenancy right not te be
extinguished)”.
7. No. 11, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “not” inser: “go”.
(i) Page 2900, line 7 for “‘express” read ‘‘expenses”.

8. No. 12, dated the 17th April, 1950,—
(i) Page 2922, line 12 for “Shri Hussain Iman” read “Shri Hussain Imam”.
(ii) Page 2923, line 4 for “all the said” read “all is said”.

- UR u,’}bn &y ._é ¢)9053= | yiee ¥ ‘_.)” r9ty cxie (lii)

(iv) P;g: 2930, between lines 10 and 11 from bottom insert “[MR. DEPUTY-SPEAKER i the
Chair]”.

(v) Page 2934, line 1 for “49, 5000” read “49, 500”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “re-established” read “‘re-establish”.
(ii) Page 3022, line 19 for “away” read “way”. '
(iii) Page 3024, line 12 for “members” read “numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375"read “be 375”.
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified” insert “Area”.

-~

(viii) go8 303, 4fad 43 § ‘G’ F W 0T aEr” 9F A dfer R% F
“fom 1Y 9 " F s 9 g #Y 5 9

(ix) Page 3044, line 20 for “Mr. Speaker” read “Mr. Deputy-Speaker”,
V72 PSD,
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10. No. 15, dated the zo0th April, 1950,~—
(i) Pege 3059, line 16 for “Article any” read “Article 327",
(if) Page 3084, line 11 from bottom for “effected” read “effere™.
(iit) Page 3087, line 26 against ‘s, Tripura” for “6” read “2”.
(iv) Page 3104, line 8 for “Formaula” read Formula™,
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PARLIAMENTARY DEBATES
{Parr II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 3rd April, 1950.

The House met at a Quarter to Eleven of the Clock
[M=. SPEARER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-40 A M,
ELECTION TO COMMITTEES

StANDING FINANCE COMMITTEE
The Minister of Finance (Dr. Matthai): I beg to move:
“That this House do proceed to elect, in such manner as may be approved by the

the Speaker, sixteen Members to serve on the Standing Finance C lee for the fi ial
year 1850-51 along with the Minister of State for Parliamentary Mnrs, who ghall be &
member ez-officio of the Committee, and that ane of the Members to be ted by the

hon. the Speaker shall be the Chairman of the Committee.’
Mr. Speaker: Motion moved:

¢ That this House do proceed to elect, in such mannet as may be approved by the hon.
the Speaker, sixteen Members to serve on the Standing Finance Ci for the fi
year 1950-51 along with the Minister of State for Parliamentary Affairs, who shall be a
member ez-officio of the Committee, and that one of the Members to be nomm-terl by the
hon. the Speaker shall be the Chairman of the Commit

Shri B. Das (Orissa): I would like to ask the hon. Finance Minister for
information on one or two points. So far the practice was that the hon. Finance
Minister himself had Leen a Member of the Standing Finance Committee and
had beeu also its chairman. What is his intention now? Does he want himself
to be included as a candidate for the Standing Finance Committee so that the
hon. Speaker may choose him as the chairman of that Committee? The old
practice of the Finance Minister himself presiding over the Standing Finance Com-
mittee had proved very successful. He had the opportunity of himself examining
the new demands of the various Ministries and at the same time seeing eye to
eye with the various Members of the Standing Finance Committee. I do hope
this motion does not exclude the hon. Finance Minister being a Member of this
Committee, and, of course, il he is a Member, he should by virtue of his high
office premde over the meetings of the Standing Finance Committee. I want to
know what is his own idea and reactions and whether he would like to bear the
burden in future.

Dr. Matthai: This is & matter which I had considered carefully and my
own experience of the Stauding Finance Committee during the past eighteen
months has been that on the whole it would be a convenience and a help to the
work of the Standing Finance Committee if the Finance Minister was not a
Member, and certainly not the chairman, of the Committee, What I propose
to do is this. As far as ordinary matters are concerned, that is more or less
routine matters, that ccme up before the Standing Fmance Committee, the

( 2459 ) - .
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Finance Ministry’s point of view would be represented by one of the senior,
more responsible officers of the Finance Ministry being present at every meeting
to give the Committee whatever advice or information they may require. 1f
there is any question of principle or policy involved, and if the Committee gives
me intimation, I should certainly be prepared to present myself and to discuss
any matters which the Committee might like to discuss with me. The reason
why I have decided that on the whole it is better for the Finance Minister not
to be on the Committee is this, thas the Finance Committee has to meet pro-
bably more frequently then any other Standing Committee and because of the
numerous commitments that I have as Finance Minister, it is not always possi-
ble for me to be present at every meeting of the Committee and it becomes

necessary, therefore, occasionally to postpone meetings of the Committee where
urgent matters come up for consideration.

There is also another point. Proposals of new expenditure which come
before the Standing Finance Committee come with the previous approval of
the Finance Ministry, and therefore the Minister is to some extent committed
to the proposals. Thereforc, if the Standing Finance Committee takes a differ-
ent view, it places the Minister naturally in a somewhat embarrassing position.
The Standing Finance Comnmittee is necessarily an advisory Committee and if,
on: any important ground of policy, the Government of India are unable to
accept any recommendaticns of the Standing Finance Committee at a succeed-
ing stage, I am again placed in an embarrassing position. On the whole, there-
fore, I think it would be in the interests of the Committee that I am not officially
indentified with its decisions.

Shri T. T. Krishnamachari (Madras): May I say s few words on this
matter as one who had considerable experience of the work of the Standing
Finance Committee in the past? I quite appreciate the statement made by
the hon. Finance Minister. Naturally, being the ultimate authority to accept
or reject the advice of the Standing Finance Committee, he finds it embarrassing
to be in the Committee. But there is another aspect of the Standing Finance
Committee’s work which 1 am afraid my bon. friend has ignored. The Stand-
ing Finance Committee has to act along with the Minister and it has to advise
the Minister. If the persoval contact between the Minister and the Standing
Finance Committee is divorced, to that extent the work of the Standing Finance
Committee would certainly suffer. I should also like to mention that in the
past, when I had the pleasure of working with three Finance Ministers, or rather
four, who were Chairmen, during the time I was a Member of th,
Finance Committee, I think the Committee generally welcomed interference by
the Finance Minister in explaining the steps taken by the Finance Department
on any particular matter. Oftentimes it happens, as my hon. friend mentioned
a few minutes back, that a decision is taken by Government and it comes to the
Standing Finance Commitiee for approval. Actually the Standing Finance
Committee may be faced with a fait accompli, but they can indicate that such
action on the part of the Government is not warranted—which opinion often
serves to avoid the mistake in the future. So, the relations between the:Mem-
bers of the Committee and the Finance Department is so close. and the en-
couragement that the Finance Minister gives the Members to ~xpress their
opinion freely—with, I think, ultimate profit for the Finance Minister—is so
valuable, that I think the new procedure would not merely take away from
the dignity and the worth of the Standing Finance Committee, but I think the
Finance Minister himself would suffer for the resson that he will lose touch with
the Committee of the House with which he would be associated if he were &
Member at least of that Committee. Whether he is the chairman or not is for
him to decide, but I do think that his presence at the meetings of the Standing
Finance Committee as often as possible would help the Members and alss the

e Standing
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Government more than his being outside the Committee. Therefore, I would
venture to submit that my hon. friend would please reconsider the issue and if
necessary make an amendment to this motion. I might submit that if my
hon. friend is in a position to consider this matter, it might be held over for a
day and the motion can be voted upon tomorrow.

Dr. Matthai: With reference to Mr. Krishnamachari’s point, I think I
should explain the position. On examining the agenda to be placed before any
meeting of the Standing Finance Committee, if there is any matter of special
importance, then, of course, I would be present at the meeting to be able to
place my opinion and my advice before the Committee. Personally, I think
that in a Committee which has to take a decision independently of the views of
the Finance Minister it is better that the Finance Minister is present in the
capacity of an adviser, and I have no doubt in my own mind, having observed
the working of the Standing Finance Committee, that this arrangement will,
on the whole, conduce not merely to the expeditious despatech of work but
also to the dignity of the Committee.

Shri Kamath (Madhys Pradesh): On a point of information, during the
last twelve months were there many occasions when items involving expenditure
beyond the budgetary Grant were referred to the Standing Finance Committee
only after that expenditure hnd been incurred and if so, whether any change
in procedure is contemnplated during the next year?

Dr. Matthai: The procedure that we generally follow is this. There are
certain matters in regard to which it might be necessary to provide funds very
urgently in anticipation of the decision of the Standing Finance Committee.
That necessarily is & matter in which Government must be in a position to exer-
cise its own discretion. Moreover, any proposal for new expenditure which
involves a recurring expenditure of less than Rs. 1 lakh a year does rot go before
the Standing Finance Committee. Most of these urgent matters like the
deputation of officers that come up are within this limit and it would not be
necessary for the Standing Finance Committee to waste its time on them.
There are, of couras, several proposals which involve considerable ezpenditure
where it would be necessary for Government, in order to avoid losses, to the
Public Exchequer, to take an immediate decision. Three or four proposals of
that kind I have had to bring before the Standing Finance Committee recently
and I am glad to be able to say that on explanations given by me the Committee
were able to agree that the decision taken was correct.

Dr. Pattabhi (Madras): I rather think that it is a strange development
in politics that there should be an exclusive tinge in a Resolution like this. All
the other Resolutions relating to Standing Committees are mott upon the point
about the Chairman, whereas here not only is a reference made to the Chairman
but it is also suggested that the Chairman shall be nominated by the Speaker.
A third factor is introduced into the transaction...

Mr. Speaker: I may just intervene at this stage. If the hon. Member
will refer to the Ruleg, he will find that certain Committees are to be constituted
under the Rules and the Rules provide that the Chairmen will be appointed by
the Speaker. These are Committees which are not specifically provided in the
Rules. So an independént motion in respect of them is coming before the
House.

Dr. Pattabhi: That is why a particular Committee which has been exclud-
ed from the category of Committees in respect of which the Chairman is to be
nominated by the Speaker is sought to be included by a Resolution of the
House. The exclusion of this Committee from that category then was a deli-
berate and well-thought-out one. All the arguments that Shri T. T. Krishna-
machari has stated may apply or may not apply, but to close the doors against
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the hon. the Finance Minister presiding is out of the way. Ususlly, in olden
days, we used to hanker after a non-official Chairman. Now, when a non-
official Chairman is appointed, we are hankering after an official Chairman.
This is the reverse of things. Therefore, let us not bang the door one way or
the other. The hon. the Finance Minister can come and preside if he is required
to preside and if he chooses to preside and if he has the time to preside when-
ever it suits his convenience; otherwise, he may not come and there is no obliga-
tion. But this kind of banging the door beforehand is not a very nice innovation.

Shri Tyagi (Utter Pradesh): It is always a pleasure for the Members of
this House to sit in closs proximity with the hon. the Finance Minister on any
Committee only for his amiable nature, reasonableness and accommodating
spirit. Therefore, the Standing Finance Committee will really feel it very much
if he refrains from presiding over that Committee. But then, T think it is
high time that the House agreed to the hon. the Leader of the House obliging
the hon. the Minister of Finance by giving him an Assistant Minister to assist
him in his job. I only just want to bring this to the notice of the
hon. the Leader of the House so that it might facilitate matters.
The Assistant Minist2r might look into matters which the hon. the Firance
Minister says he is crowded with, and share his work. But before even deciding
about this, I would like to have some more light about the functions of this
Committee since the Estimates Committee also is going to come into being.
Before the vote of the House is taken on the appointment of this Committee, I
would like to know exactly what the functions of these two Committees v-ould
be and what is the difference between their respective functions. As I under-
stand it, the Estimates Committee is to pass budgetary items of the expendi-
ture. I d> not know if that Committee is not to look into items involving ex-
penditure of more than Rs. 1 lakh; if that is ro, what else will the Estimtes
Committee do? I want to be quite clear about the functions of both these
Committess. What is the nature of their work and what is the difference
between their respectiye work? If that is explained to us, then we will be
batter able to appreciate the position.

Shri Goenka (Madras): This is a very important matter. I have been a
Member of the Standing Finance Committee for some time now and by virtue
of experience I may say that several occasions have arisen when, on matters of
very great importance although the Members could not see eye to eye with the
Finance Minister, we still discussed them, thrashed them oui and came to &
final conclusion. In the absence of the Finance Minister, I feel that the work
of the Standing Finance Committee will only run into chaos. All the hon.
Ministers are Chairmen of all the Standing Committees attached to their port-
folios. This is the only unfortunate Committee, which is supposed to be the
most impartaut Committee of the House, which will be presided over not by the
Finance Minister but by one of the Members of the House. If this happens,
then I am afraid, Sir, that slowly all the Ministers will get out from the Chair-
manship of their respective Standing Committees and the Stending Committees
will become more or less a farce. I do feel that without the Finance Minister
presiding and without s close contact between the Members of the Standing
Finance Committee and the Finance Minister we will not really be able fo do
justice in the Standing Finance Committee. As I said, Members of that Com-
mittee would like to discuss matters at the Ministerial level and when the
Minister is absent and various proposals from different Ministries come up before
the Standing Finance Committee, you can imagine the difficulty. This is the
.>nly Committec wheve the proposals of all the Ministries come up for decision.
T am fully awarc that it is only an Advisory Committee, but even an Advisory
Committee of the House musi be treated on a different footing from the other
ordinary Advisory Committees, of which the concerned Minister takes care
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when it suits him and does not when it does not suit him. I do feel that when
the Standing Finance Committee comes to a particular eonclusior the Finance
Minister is more or less bound by its decision, unless and until thz Cabinet feels
.or he, in his better judzment, feels that he could not agree wita it. In these
circumstances, it will be very wrong for this House to accept this Resolution
without the Finance Minister being the Chairman of the Committee. Apart
from that, I do not appreciate why the Finance Minister who has been so geod,
80 accommodating and so helpful shculd now desert the Standing Finance Com-
mittee. Has he got better love for the Estimates Committee than for the
Standing Finanze Committec? I do not know what is the reason. I do feel
that both in the interests of this House and also in the interests of the various
matters that come up before the Standing Finance Committee, the Finance
Minister should not desert it at all.

Shri Karmarkar (Bombay): I am in entire sympathy with what the hon.
the Finance Minister has said. Strictly speaking. as you know, in the British
House of Commons there is nothing like, what we call Standing Advisory (‘om-
mittees. This practice arose here because our old Government was a bureau-
oratic Government. But since we have decided to keep them on under our
new Constitution also, I think, Sir, due attention should be paid as to how
best these advisory committees could work.

As we have been told the Standing Finance Committee deals with items of
estimated recurring expenditure of more than a lakh of rupees. This (‘ommit-
tee happens to be an important Committee and I should very respectfully say
that no decisions of this Comnmittee should be taken without very proper advice.
Without dilating or entering into details I wish to say that I am one of those
who believe that in a committee like this—as in the case of the other com-
mittees—it is extremely desirable, under our present circumstances. to have
the guidance of the Finance Minister. But there is a small anomaly involved in
this. The hon. the Finance Minister acting as the Chairman of this Com-
mittee may find his views ot variance with the decision he may have to take
as Member of Government. But even in spite of it, I would with due respect
request the hon. the Financc Minister that he should continue to be on the
Standing Finance Committee.

Dr. Matthai: May I, in order to cut short the discussion, intervene for
a while? If I have your permission, I would withdraw this motion. for the time
being. Government will re-examine the position in the light of the discussicn
and I will bring a fresh motion.

The motion was, by leave, withdrawn.
PurLic Accounts COMMITTEE

The Minister of Finance (Dr. Matthai): I beg to move:

“That the Members of Parliament do proceed to elect, in the manner required by sub-
rule (3) of rule 143 of the Rules of Proced and Conduct of Busi in Parliament, fifteen
Members from among their ber to be Members of the C ttee on Public Accounts.”

Eamath (Madhya Pradesh): Why this slight change in language,
Sir,—*“Members of Parliament’’ instead of ‘‘the House’’?

Mr. Speaker: It means nothing practically: just to avoid repetition, perhaps.

The question is:

““That the Members of Parliament do proceed to elect, in the manner required by sub-
rale (3) of rule 143 of the Rules of Procedure and Conduct of Business in Parliament, fifteen
Members from among their ber to be Members of the C ittee on Public Accounts.”

The motion was adopted.
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The Minister of Finance (Dr. Matthai): I beg to move:

*“That the Members of this House do proceed to elect, in the manner required by sab-
rule (2) of rule 145 of the Rules of Procedure and Conduct of Business Parliament),
twenty-five Members from among their number to be Members of the Committee om
Estimates."

Mr. Speaker: Motion moved:

“That the Members of this House do proceed t0 elect, in the manmer required by sub-
rule (2) of rule 145 of the Rules of Proced and Conduct Busi in Parliament, twenty-
five Members from among their number to be Members of the Committee on Estimates’’.

Shri Tyagi (Uttar Pradesh): May I request the hon. the Finance Minister
to enlighten the House as to what exactly are the functions of the Estimates
Committee?

Mr. Speaker: I think we may better discuss this when the hon. the Finance
Minister brings his motion regarding the Standing Finance Committee.

An Hon. Member: Mr. Tyagi perhaps wants to know the difference between
the Standing Finance Committee and the Estimates Committee.

Shri Tyagi: I know the functions of the Standing Finance Committee.

Mr. Speaker: That is why I suggested that, as we do not know the parti-
cular foria in which the mection regarding the Standing Finance Comraittee and
its constitution will be brought, let us have that clarification at that time rather
than have it now.

Shri Tyagi: How shall I judge the personnel of these Committees, unless
I know its functions?

Mr. Speaker: The functions of the Estimates Committee are stated in the
rules.

Shri Goenka (Madras): Now that this year’s Budget has been passed, I
would like to know what the functions of the Estimates Committee will be for
this year.

Dr. Matthai: The proposal to appoint an Estimates Committee is really
based on the practice which has been in force in the United Kingdom. What
the Estimates Committee does in the United Kingdom is briefly this. The
Budget estimates of expenditure for the latest year are examined by this Com-
mittee. They examine the estimates of each Ministry in great detail. As a
matter of fact, I think the United Kingdom Estimates Committee takes sbout
five years to cover the whole range of governmgntal administration. In other
words, each year they take a few selected Ministries, and go into the estimated
expenditure of each Ministry in detail. The services of the officers of the various
Ministries ccncerned would be placed at their disposal for this work.

If the House agree to apgoint an Estimates Committee for this year, 1
presume the way in which the Committee would work would be something
like this. They will select about three or four Ministries for this year and will
go in detail into the estimated expenditure in the Budget of 1950-51 and make
a report on the expenditure proposed for each of the Ministriecs. The result of
their report will not be that for 1950-51. Government will alter the expenditure
which has been proposed, or the expenditure which has been accepted by the
House already. The real importance of the report is that it will provide
guidance to the Treasury and the Ministry concerned with regard to the basis
on which proposals of expenditure should be framed for next year, In other
words, the reports of the Estimates Committee would form the basis on which
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proposals for expenditure in future years would be framed. Therefore, it
does not affect the decision already taken either by Government or by the
House with regard to 1950-51. In fact the Estimates Committee will work
as an Economy Committee in continuous session. They are not concerned with
the policy of Government, but within the frame work of the policy laid down
by Government the Estimates Committee's business is to see that only the
minimum expenditure is incwred for the purpose of fulfilling the policy of
Government. That really is the position.

If I may explain, Sir, the Standing Finance Committee does not examine
expenditure comprehensively, that is to say, it does not look at it from the
point of view of economy in public expenditure as a whole. What they are
expected to do is to give their views on each specific proposal of fresh expendi-
ture. They do not examine the question of economy over the whole range of
public administration. So the two bodies are essentially different and there
is, I think, well-defined scope for the functioning of each of these committees.
T hope I have explained the position elearly.

Shri Kamath (Madhya Pradesh): Is the Estimates Committee also an ad-
visory body?

Dr. Matthai: The Standing Finance Committee is not really a Parliamen-
tery Committee. It is 8 committee which is appointed by the House in res-
ponse to the suggestion made by Government, who desire to have an advisory
committee composed of Members of Parliament to advise them on new pro-
posals of expenditure. The Estimates Committeee is a Parliamentary Comn-
mittee to advise the House and works under the direction of the hon. the

Speaker.

Shri B. Das (Orissa): It has taken us 25 years to have an Estimates Com-
mittee formed on the floor of this House. However, I am very glad of it.
I am grateful to the hon. the Finance Minister for explaining the distinctive
functions of the Standing Finance Committee and the Estimates Committee.
I, however, want to make one suggestion for his consideration. In a short time
we will select some 55 Members with some financial sense as Members of these
three committees. While the :Public Accounts Committee looks into the
overall financial expenditure for the previous years, the Estimates Committee
will look into the expenditure for the current year and the years to come.
And the Standing Finance Committee, as my hon. friend Dr. Matthai just now
elucidated, will look into items of new expenditure for the year. It is better
if the practice be set up that the Members of the Estimates Committee will
contain two Members of the Standing Finance Committee and two Members
of the Public Accounts Comumnittee, so that the overall knowledge gained in
the day to day work of the Estimates Committee will find reflection in the
working of the Standing Finance Committee and the Public Accounts Com-
mittee. I hope that will not be barred, because it will actually prove helpful
to the Government of India and the Finance Ministry if the experiences gained
in the three Committees are pooled through the Estimates Committee.

8hri Kamath: In view of the slight difference between the constitution of
this Estimates Committee and thet of the Standing Finance Committee to
which the Finance Minister adverted, and in view of the fact that this Com-
mittee will funetion under your direction, may I know whether its powers and
functions will in any way be superior to or different from the powers and
functions of the Standing Finance Committee?

Dr. Matthai: If hon. Members will examine the Rules of Business, they
will find that the Estimates Committee is exvected to work under directions
given from time to time by the hon. the Speaker. This Committee is respon-
sible to Parliament. Its Report is placed before Parliament, whereas the
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Standing Finance Committee is simply an Advisory Committee appointed on
the initiative of Government. If you compare the relative dignity of the
two Committees, may I suggest that the Estimates Committee is a Committee
with a greater degree of dignity?

Shri Karmarkar (Bombay): On a point of clarification, Sir, may I ask with

your permission as to whether the Estimates Committee will also examine
the relevant phases of all expenditure?

Dr. Matthai: According to the Rules of Business the procedure to be
followed by the Estimates Committee is a matter entirely for the Committee
to decide under the general direction of the hon. the Speaker.

Mr, Speaker: The question is:

“That the Members of this House do proceed to elect, in the manner required by sub-

rule (2) of rule 145 of the Rules of Procedure and Conduct of Busi in Parli b,

g:enty-ﬁve Members from among their number to be Members of the Committee on
timates.”

The motion was edopted.

Mr. Speaker: I have to inform hon. Members that the following dates have
been fized for receiving nominations and holding elections, if necessary,
in connection with the following Committees, namely:—

Date for Date for
nomination election
1. Committee on Public Accounts
10.4.1950 12.4.1950
2. Committer on Estimates

The nominations for these Committees will be received in the Notice
Office upto 12 noon on the date mentioned for the purpose. The elections,
which will be conducted by means of the single transferable vote, will be
held in the Assistant Secretary’s Room (No. 21) in the Parliament House
between the hours 10.80 A.M. and 1 p.M.

STANDING COMMITTEES FOR MINISTRIES OF AGRICULTURE, COMMERCE,
COMMUNICATIONS AND DEFENCE

Mr. 8pedker: I have also to inform the House that upto the time fixed for
receiving nominations for the Standing Committees for the Ministries of Agri-
culture, Commerce, Communications and Defence, 15 nominations in the case
of each of these Committees have been received. As the number of candidates
is equal to the number of vacancies in each of these Committees, I declare the
following Members to be duly elected:—

1. Standing Committee for the Ministry of Agriculture.—(1) S8hri Lakshmi
Shankar Yadav, (2) Shri Beni Singh, (3) Chaudhari Ranbir Singh, (4) Shri
Pidathala Ranga Reddi, (5) Sardar Sochet Singh, (6) Shri G. A. Thimmappa
Gowda, (7) Maulvi Wajed Ali, (8) Thakur Lalsingh, (9) Shri Phani Gopal Sen,
(10) Dr. Y. S. Parmar, (11) Shri Mathura Prasad Mishra, (12) Dr. Panjabrao
Bhamrao Deshmukh, (18) Shri A. K. Menon, (14) Babu Ramnarayan Singh,
and (15) Shri Kishorimohan Tripathi.

II. Standing Committee for the Ministry of Commerce.—(1) Kaka Bhagwant
Roy, (2) Shri N. Alexander, (3) Shri Chimanlal Chakubhai Shah, (4) Shri M.
Shankaraiya, (5) Shri Krishnanand Rai, (6) Shri Syamnandan Sahaya, (7) Shri
Sohan Lal, (8) Shri V. 8. Sarwate, (9) Shri Prabhu Dayal Himatsingks,
(10) Shri M. C. Veerabahu, (11) Shri Hussain Imam, (12) Shri Sita Ram S.

Jajoo, (13) Shri Arun Chandra Guha, (14) Shri Suresh Chsndra Majumdar,
and (15) Shri P. Basi Reddi.
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III. Standing Committee for the Ministry of Commaunications.—(1) Shri
V. J. Gupta, (2) Shri K. Hanumanthaiya, (8) Moulavi Mahammmed Haneef,
(4) Shri Awadheshwar Prasad Sinha, (5) Shri B. S. Arya, (6) Shri V. C.
Ahe.mm‘edunni, (7) Shri B. B. Varma, (8) Shri Mihir Lal Chattopadhyay,
(9) Shri Girija Sankar Guha, (10) Shri Brajeshwar Prasad, (11) Shri Sunder
Lall, (12) Shri P. Kunhiraman, (18) Pandit Mukut Bihari Lal Bhargava,
(14) Master Nand Lal, and (15) Shri V. M. Obaidullah.

1V. Standing Committee jor the Ministry of Defence.—i1) Shri Maunikyalak
Varma, (2) Shri Frank Anthony, (3) Pandit Hirday Nath Kunzru, (4) Shri An
Bahgdur Gurung, (5) Shri C. M. Poonacha, (6) Sardar Jogendra Singh, (7) Shri
Moti Ram Baigra, (8) Kanwar Jaswant Singh, (9) Sardar Bhopinder Singh Man,
(10) Shri Awadheshwar Prasad Sinba, (11) Shri G. R. Ethirajulu Naidu,.
(12) Shrimati Uma Nebru, (13) Shri Joachim Alva, (14) Shri Jaspat Roy Kapoor,
and (15) Shri Deshbandhu Gupta.

L ——

FOREIGN EXCHANGE REGULATION (AMENDMENT) BILL

The Minigter of Finance (Dr. Matthai): I beg to move for leave to withdraw
the Bill further to amend the Foreign Exchange Regulation Act, 1947.

The reason why I want to withdraw this Bill is this. This Bill was intro-
duced during the November-December session of the Constituent Assembly.
Since the inauguration of the Constitution and the Adaptation of Laws Order,
it has become necessary to introduce a number of drafting changes in the original
Bill. So it occurred to me that instead of taking up the original Bill for con-
sideration here and wasting the time of the House on a number of drafting
amendments, if I could withdraw this Bill and introduce all these changes in
a fresh Bill and bring it before the House, it might save the House a lot of
time.

Shri Sondhi (Punjab): But will it be done in this session?

Dr. Matthai: I expect to do it within a few days.

Mr, Speaker: The question is:
“That leave be granted to withdraw the Bill further to amend the Foreign Exchange
Regulation Act, 1047.” e

The motion was cdopted.

ATMER-MERWARA TENANCY AND LAND RECORDS BILL—(sontd.)

Mr. Speaker: We will now proceed with the further consideration of the-
following motion:

“That The Bill to declare and amend the law r lating to agricultural t ies, record:
of-rights and certain other matters in Ajmer-Merwara, as reported by the Select Committee;
be taken into consideration.”

Shri Biswanath Dag (Orissa): In my speech on Saturday I have stated how
the country, at this stage of our existence in Free India, expected to see the:
liquidation of zamindaris and intermediaries instead of legislation for tenancy
reform. I had also quoted and explained how we ourselves had passed Reso-
lutions in the Indian National Congress, as also given a pledge to the consti-
fuencies before the elections of 1946, to liquidate zamindaris. I had also stated
how the National Planning Committee presided over by so great a person as
the hon. Pandit Nehru, as also the Congress Agrarian Committee, have alk
recommended unanimously that these intermediaries should be liquidated.
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Having stated all those I now come to the grave injustice that has been
done to the people of Ajmer-Merwara. It is known fact that these Istimrardars
had only to pay a nominal revenue and were called upon to discharge certain
military functions during the Moghul rule. During the Mahratta rule this
so-called military service was practically given up. The tenancy rights were
recognised by the administrators and these were freely exercised by the ryots,
the agriculturists. That being the case, it comes as a rude shock to the people
of this country that, after 80 years of their existence, the British Government
should have constituted again permanently setitled estates by means of a
Regulation, the Kegulation of 1872. Under that Regulation, sanads were
issued and samindaris which were constituted between 1793 and 1802, were
again revived and the result was these new zamindaris. Soon after the inaugu-
ration of zamindaris in~ this unfortunate district, the Regulation of 1877
recorded the istimrardars us the absolute owners of the soil and tensmey rights
were recoguised as only the rights of tenants-at-will. That was a grave in-
justice done to these unfortunate people in these Centrally-Administered Areas.
This only proves the truth that was so succinctly expressed in the report of the
Simon Commission. This was possible because officers in charge of the Cen-
trally Administered Areas had absolutely no experience of tenants and tenancy
administration. They always looked to vested interests and in the result they
gave decisions which were accepted by the Central Government. Under the
circumstances it is not fair to the people of those areas, if today, Government

comes forward with a measure of tenancy reform as against the liquidation of
gamindaris.

[MR. DEPUTY-SPEARER in the Chair.]

Not being satisfied with the protection offered to those people, Regulation IV
of 1877 was also passed to protect them even from debts incurred by the Istim-
rardars. This gave the go-by to claims of the creditors of the Istimrardars.
Civil courts were barred to these creditors and they had to move the Chief
Commissioner for relief. These facts go to show that the British Government
-were anxious, for reasons of their own, to protect and preserve the institution

of Istimrardars. Why now in Free India should these people get any protection
‘whateoever?

My hon. friend in the course of his illuminating speech has stated that he
has conferred certain boons to these people. I do recognise the legislation,
‘that he has placed before us, does confer certain conveniences to these unfortu-
mnate people. But how are they to benefit by these conveniences knowing as
‘we do the terrible limitations under which they have been working? That
.area, though long kept as a Centrally-Administered Area, though lakhs and
lekhs of rupees have been poured into it for administrative efticiency and local
-development, can reasonably and fairly be said to be a backward area or the
least advanced area comparable only to the partially-excluded areas.. In the
«circumstances, even the few benefits conferred in terms of this Bill will. from
my experience of thirty years of tenancy legislation and tenansy reform, I may
say, be of no avail unless you confer two benefits on the ryots. The first is
fixity of tenure and the second is fairness of rent. Judging by these two, I sm
:afraid the legislation will not be very helpful to the people.

First let me discuss the question of fixity of tenure. My hon. friends will
-see that this Bill contemplates four classes of tenants and even provides for a
fifth class called Niji Jotdars or owners of home-farm lands. All these five
classes will function as agriculturists. Sir, I have bitter experience of the
.samindars. Instead of providing rules and regulations for home-farm lands
for Niji Jotdars, the Goverument should at onoe institute an enquiry and decide
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once for all what are the home-farm areas so that we will lmow the limited
extent of land constituting home-farm lands. Unless you do this, I warn you
that a fairly good fraction of the entire area of Ajmer-Merwara will be converted
into home-farm lands. As it is, from the records available and from the publi-
cations so kindly issued by the Ministry of Agriculture, I see that very few
Istimrardars have got home-farms or are cultivating their own lands. The
moment you pass this law, every landlord will come forward with his claim
that such and such land is home-farm land. In this unfortunate ares you have
not had a survey, nor record of rights. The records that you have are the
records maintained by the Istimrerdars and sre their private property. They
mey or may not be available to you. The result will be that the ryot will be
left ‘without any recorded evidence. Heaven knows whether there have been
Tecelpts granted to them for the moneys paid. Every conceivable record will
be in the hands of the Istimrardars and the ryots will have none. In this
state of affairs coupled with the apprehensions, that he has with him the autho-
rities above, I feel sure that the few rights that you confer on the ryot will
not be available to him unless you first of all decide by an enquiry what are
the Niji-jos lands of the landlord. If this is not done you will have, as in the
samindaris, hundreds of claime and counter-clsims for one and the same land
ultimately helpful to Istimrardar.

I come to the subject of fixity of rent. These unfortunate classes of agri-
culturists are being divided into four heads, namely, occupancy tenants, non-
occupancy tenants, exproprietary tenants and the hereditary temants. Sir, I
do not see why you should have four classes of rights and four classes of res-
ponsibilities with various kinds of interpretation to be put on these tenures.
Why unot have one class of tenants and if at all you have the Istimrardar as
the rent receiver, why have this varied classification of rights? In Madras you
have got one class of tenants. That is a right that is well understood. The
classification puzzles the ryct without any eorresponding benefit to the Istim-
rardar. In the interest of unification of tenancy and especially when you are
practically having a legislation for the first time and when you are giving
some recognition to the tiller of the soil or to the actual agriculturist, it is better
that you class them into one category and give them whatever rights you decide
to give. Then again, it has been decided by the Select Committee that these
unfortunate ryots will have the right to inherit the land from father to son, but
when the right of transfer is being given, I do not see any reason why an agri-
culturist should not have the right to transfer his land to another agriculturist.
8ir, the right by itself is nothing to the under dog if he is not given the right to
transfer. I do realise the difficulty of people having evervthing to do with
commerce, trade and industry and nothing to do with agriculture, getting into
land and getting into owmership of land or occupancy rights of land. If you
confer the right of transfer only to such classes of people who are actual tillers
of the soil or who are agriculturiste I do think such a right of transfer is a
necessity and ought to be provided in the Bill.

Then I come to the subject of survey. About survey, I am told that survey
and settlement centres will be undertaken immediately. These rights are
meaningless unless these rights are recorded, are defined and sre laid down in
ihe records, so that the under-dog who is not sble to defend himself properly
in a court of law, who cannot pay for legal assistance, and who is a person not
well-versed with all the intricacies of law, will derive much benefit by these
rights. Having said so much about the fixity of tenure, I come to the question
of fairness of rent.

8ir, rent can in no sense be called fair if it is in excess of the economig
rent of apy area. Unfortunately, in this case there is provision for two classes
ot rent, namely rent in kind and rent in money. As for rent in kind, I have
got many difficulties. With the thirty years’ experience I have of the miseries
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of these tenants and the exactions that the system of rent in kind imposes
on the agriculturists, I would utter a word of caution and if left to myself, 1
would always think of some sort of commuted money rent than to have rent
in kind. ‘Sir, rent in kind would create any amount of difficulties for the under-
dog. About the quality and the quantity of the thing offered, it becomes so
easy and so convenient a weapon in the hands of the zamindar as to reject
an offer offhand under some pretext or the other.

Therefore the provision of law which is embodied in clause 27—I do not exac-
tly remember the clause correctly—should make perfectly clear that in case
there is any difference regarding payment of the produce rent, the ryot should
haye the option of paying such rent prevailing in the neighbouring lands. That
is a fairly feasible and justifiable measure, and I do not see why the Select
Committee did not consider this aspect of the question.

As regards the quantum of rent, all that the Committee has done is to fix
specified proportions for specified classes of tenants, namely a tenant at will or
non-occupancy ryot, to pay one fifth of the gross produce, the occupancy ryot
something less as also the exproprietary ryot. I do not see why the rent that
has been recommended in the Bill should be so high.

Referring to the land revenue policy of Government of India as early as
1902 during the Governor-Generalship of Lord Curzon, the history of which is
so well known to hon. Members of this House, I might refer hon. Members to
the quantum of rent prevailing in Ajmer-Merwara then. Lord Curzon and
the Government of India then stated in reply to the late lamented R. C. Duts
and a galaxy of Civilians that if their demand is accepted, namely, if the
demand of one-fifth of the gross produce is recognised as lawful rent payable
by the ryots to the landholders, then the existing income of the State will be
doubled. In the course of the tenancy legislation of 1884 the Government of
Bengal had fixed the demand of one-fifth of the gross produce and at that time
district officers of Bengal protested and stated ‘‘If you fix the rent at one-fifth
of the gross produce, the zamindars will screw up the rent to that pitch with
the result that the ryot who is now paying from one-tenth to one-fourteenth
of the gross produce as rent will get easily one fifth. Therefore instead of bene-
fiting the ryot it will ruin the prospects of the agriculturists.”’ The Government
of India say that the then rate of rent collected in Ajmer-Merwara by the
zamindars is only 10 per cent. of the gross produce. If it was 10 per cent. of
the gross produce in Ajmer in 1902, I have a right to know from the Select Com-
mittee and also from the Government the reason why one sixth of the rent in one
case and one-eighth of the rent in another case should be regarded as fair in
these hard days, when the cost of agriculture, the life and living of the agricul-
turist and ths live-stock, have all gone up so high. In these circumstances, Sir,
I feel that the term, fair rent has not been properly conceived by the hon. Mem-
bers of the Select Committee, so as' to give due benefit to the agriculturist. I
feel, Sir, that much benefit will not, and is not going to flow from the report of
the Select Committee which is before the hon. Members of this touse.

Having stated so much as briefly as possible regarding fixity of tenure and
fairness of rent, which are the two important aspects of any legislation, I
proceed to certain other important aspects of this Bill, namely, the rule-making
powers. Who is the rule-making authority in terms of the Act? It is neither
this legislature nor the Government of India, but the Chief Commissioner of
Ajmer-Merwara. Having known something about the leanings of these officials
in the course of my long experience, I have very little confidence in them that
they would use their discretion in favour of the under-dog. It has been my
unfortunate experience that they always side with the vested interests and it has
become one of their main' functions and purpose to preserve the vested interests
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which it is imnpossible to preserve. Under these circumstances, so great power
ag the rule-making power cannot be left in the hands of the Chief Commissioner
of Ajmer-Merwara. Specially, I refer to item (h) in sub-clause (2) of section
208, conferment of occupancy rights. Is the Chief Commissioner of Ajmer-
Merwara going to frame the rules which are to determine the conferment of
occupancy rights? It will be & terrible thing for the tenants if these officials
have to make the rules. Then, Sir, rules for the guidance of officers in cases
for the determination, enhancement, abatement and commutation of rent: these
are very important questions with regard to fairness of rent. Here again, 1
must say that these powers are very wide. I have no hesitation in saying thab
these powers will be utilised in favour of keeping up the interests of the
Istimrardars. Then, Sir, rules defining the powers of various classes of officers
and revenue courts: these are equally important provisions. I feel, Sir, that
the rule-making powers that have been vested in the Chief Commissioner of
Ajmer-Merwara need revision. If these quasi judicial functions are to be
exercised by any one, it should be either by a Minister responsible to this House
or with the approval of the legislature. I can on no account agree to the
exercise of these powers by an authority, who, I have every reason to believe
is solely interested in the u‘p-keep of the vested interests.

I come to Schedule I. Schedule I lays down the rates of fees for house-
sites and for grazing of agricultural husbandry. There may be some justifica-
tion for the levy of a cess or some rates for house-sites. But, what justifica-
tion could there be for the levy of rates for grazing Cattle. Grazing rights are
very important rights and they have been recognised in all tenancy legislations.
The ryots have a right to set apart a portion of the village land for grazing
purposes. How could you think of agricultural husbandry without graging
lz;nds? In these circumstances, I feel that the provisions in the ‘Schedule are

so not fair.

Lastly, 8ir, I feel that the Select Committee should have done something
to maintain the village services that are found to exist in this country. Village
services are an important institution in our country and it is a part of our
agricultural economy. If you do away with village services, how could you think
of the agricultural economy of the village? Under these ciroumstances, I
feel that the Select Committee should have maintained and strengthened the
village services rather than interfered with them. ®ir, that the hon. Minister
with all s anxiety to do justice to the people will see that these people are not
left to the mercy of the Executive. I know./his.anxiety, also the throbbings
of his heart for the under-dog. While I have:fall confidence in his sense of
justice and fairness, I have absolutely no confidence in the part that the officials
are going to play. 1 appeal to the hon. Minister and to the hon. Members of
this House to see that the privileges of the tenants are fairly, distinctly and
properly provided without ambiguity, so that the under-dog may be benefited.

Pandit M. B. Bhargava (Ajmer): I extend my wholehearted and unqualified
support to this Bill.

Before I proceed with the examination and scrutiny of this Bill, I would
like to deal, in the first instance, with an issue which is of supreme importance
and which has been raised by my hon. friend Mr. Biswanath Das: that is the
question as to the liquidation or elimination of the middleman, that is the
Zaroindar, or in our case, the istimrardar. When this Bill was insroduced in
this House, and when it was referred to the Select Committee, on 7th Septem-
ber, 1948, I myself had submitted that, keeping in view the general conditions in
the country, and keeping in view that almost all the provinces of India are
proceeding rapidly with the liquidation of middlemen and elimination of
zamindari, it is but essential for this tract that this problem should be tsken
in hand. I may also like to inform the House.that so far as the Provincial
Congress Committee in Ajmer is concerned, so far as the Advisory Council to
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the Chief Commissioner is concerned, it has already come into grip with this
problem of the elimination of the middleman between the State and the tiller
of the soil. The Advisory Council of the Chief Commissioner of Ajmer, on
the 7th July, 1948, adopted a unanimous resolution to the effect that it accepts
the principle of the abolition end liquidation of the jagirdari anG istimrardari
systems in this area and it appointed a sub-committee consisting of the entire
Advigory Council with myself as its Chairman, to lay down the terms and
conditions on which liquidation of the zamindaeries may be brought about in
this tract at an early date. This committee, after examining the entire problem,
its pros and cons, submitted an elaborate report on the 26th December, 1948.
Now, Sir, as has been rightly pointed out by my hon. friend the last speaker from
his own experience of administration, the attitude of the Chief Commissioner
a8 also his subordinates on questions of this kind has always been very luke-
warm. In fact, if the history of this tract is kept in view, since the advent
of British rule i6 will be seen that if the Chief Commissioner who was for
some time a representative of the Foreign and Political Department and then
of the Home Department of the Government of India, had taken even sincere
pains to go into the problems cf the tenants. thén their harassment, their
tyranny and their oppression would not have been of the kind that we see in
the black history of the last century. In fuct, these Istimrardars were a
body of extremely influential persons, persons who had licence to manufacture,
and who have even now the licence to manufacture wines for their personal
consumption to an unlimited quantity, persons who can keep weapons without
licence, without any limitation, persons who were given to the economic
exploitation, the systematic and ruthless exploitation of their tenants for all
the time. These influential Istimrardars who are even now claiming their status
to be superior to that of the talugdars of Avadh or the zamindars of U.P. who
claim that they are more akin to the Ruling Princes and Nawabs and the
Maharajas in the neighbouring Rajasthan States, these people by the assistance
and collusion of the representstives of the administration in the tract have
been abrogating a number of superlegal powers, a parallel to which it will be
difficult to find anywhere e]se.

It was expected that with the advent of freedom in this country, with the
establishment of the Republic, the attitude of the local administration, the
attitude of the Chief Commissioner and of the Commissioner would certainly
undergo a change for the better, would show sympathy towards the suffering
tenantry and peasantry. But unfortunately I have to confess with shame
that there has been little difference in their attitude. and if T quote one exam-
ple that should suffice. When this Bill was introduced in the Budget session
of 1948, when this Bill was referred for the consideration of the Select Com-
mittee that year, about the 6th or Tth of September, 1948, and the Select
Committee made its report in the Budget session of the year 1949, an agra-
rian trouble was brewing. The tenants were being harassed. And when it
came to light that owing to the pressure of legislative work in this House the
Bill could not be proceeded with further in the Budget session of 1949, I
pressed upon the hon. Minister of Agriculture to take up the matter aud to
promulgate by means of an ordinance...

Mr. Deputy-Speaker: All this history would have been useful before the
reference to the Select Committee. But now, after it has come from that
stage, I think the hon. Member would do well to address himself to any
changes made in the Select Committee instead of going over this ancient
history.

Some Hon. Members: Tt is already one o’clock, Sir. He can resumes the
speech after Lumch.
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Mr. Deputy-Speaker: The House stands adjourned to 2-30 ».M.
The House then adjourned for Lunch till Half-Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

(Mg. SPEARER in the Chair.)

Pandit M. B. Bhargava: When the House adjourned for Lunch I was.
dealing with a very important point, namely that the local administration
has been throughout pro-Istimrari and I was referring to a very recent typical
example to strengthen the viey that I expressed. My point was that when
owing to the very straived relations between the tenants and the Istimrardars,
gince this Bill could not be taken up during the last Budget Session, I
approached the hon. Minister of Agriculture to come to the rescue of the
tenants, to give them as much relief as was possible by the promulgation of
an Ordinance, which incorporated some of the very salient features of the-
present Bill, I regret to say that this proposal was met with the stoutest.
possible opposition from the local administration and it is to the credit of the-
hon. Minister—and here I must express not only mine but the sincere grati-
tude of the suffering peasantry in the area—that he took courage in both his
bands and promulgated the Ordinance and thus gave the relief for which the-
tenants were clamouring for the last so many centuries.

The other issue which I was discussing before Lunch was the question of
the abolition of the Istimrari and Zamindari. 1 pointed out that so far as
the Advisory Council to the Chief Commissioner was concerned it had sub-
mitted a report on the point as early as the 26th December 1948. But the
report, I regret to say, was thrown almost in cold storage inasmuch as it did
not reach the Government of India for over six months and at the time when
the matter was being discussed threadbare before the Advisory Council, the:
Chief Commissioner was not pleased to differ from that. What the present.
reaction is of the Chief Commissioner to the report of the Advisory Council
on the question of the elimination and liquidation of zamindari is a great
mystery, because on the 5th December 1940 on a specific interpellation by
me the hon. Minister of Agriculture was pleased to state that the question
of the abolition of zamindari will be taken up only after the present Bill is.
brought on the Statute Book. I would at this stage only confine my remarks
to that. 8o far as the Advisory Council report is concerned it has incorporated
a complete scheme by which the liquidation of gamindari can be brought about.
this year. There we have laid down a graduated scale of compensation running:
from five to twelve times on the model of the Bihar Abolition of Zamindari
Act. It has been pointed out in the report that though the tenants in this
area have been the victims of age-long economic exploitation, feudal tyranny
and oppression, yet because the Congress has been committed to the liquida-
tion of zamindari on the payment of equitable compensation they recommended
that the liquidation may be brought about on the pavment of compensation:
ranging from five to twelve times, on the lowest grade of net income of Rs.
2,500 up to Rs. 50,000. That scheme is now awaiting the consideration of
the Government of India. That course, which is obviously the most desirable
and which is in keeping with our pledges to the kisans, does not come in my
way to extend the warmest welcome to this Bill, because I feel that this Bill
with all ite limitations—the most obvious one being the local conditions that
were existing in this area immediately before the promulgation of the Ordinance
fin May 1949—it must be hailed as an epoch-making event in the History of
Agrarian Reforms. [t will be a landmark in the history of tenancy reform in
my area. It must be acknowledged that for the first time the Ordinance and
now this Bill will confer upon the tenants the fixity of tenure and the right
to pay only just and equitable rent. Further all the sources of exploitation
which have marred the history of the relationship between the landlord and
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‘the tenant have been amply safeguarded against in this Bill. Therefore despite
its limitations, on the whole, this piece of legislation is a charter of economic
.and social freedom to the peasantry and tenantry of Ajmer-Merwara Province.
‘Three fifths of that area consist of what are known as Istimrari estates.

Before the value of this piece of legislation can be properly appreciated
'by ‘this House I must draw the attention of the House in a brief manner to
the circumstances that existed before the promulgation of the Ordinance. So
far as tenure in Ajmer-Merwara is concerned it is divisible into three categories
which are locally known as Khalsa, Jagir and Istimrari. Khulsa and Jagir
‘tenures consist of 402 villsges in khalsa areas and sbout 54 villages in the
jagir arca.  The total area of these two tenures is about 1,062 square, miles
The problem of this area is comparatively less important than the problem
‘that confronts the Istimrari area. Here the peasant proprietors are technically
-and locally known as Biswedars or self-cultivators and most of their hcldings,
notwithstanding the fact that the peasantry here is also heavily indebted to
‘the money-lenders, still on account of the operation of the Land Alienaticn Act,
have been intact and are still in the hands of the agriculturists. There is xo
-question here of the recovery of the extra exactions in the form of lag and neg.
This system of the recovery of lag and neg is of course prevalent in jagir
villuges. One great charge that the Select Committee bhas made in the Bill
is to extend the benefit of clause 62 which prohibits the recovery of lag und neg
to the jagir villages, with the result that by this important and revolutionary
change, the jagir villsges and their peasantry will be benefited to the extent
thet it will no longer be possible for any jagirdar to make recovery of iag and
neg in addition to the definec share of land revenue which the jagir villages
‘have to pay to them.

As regords Istimrari erea it consists of 338 villages with nn area of 1,376
square miles. They have been subject to a very ruthless process of economic
-exploitstion for centuries. The rate of rent or batai in most of this area is
.one-third but this was only on paper. The one-third in the form of lag and.
neg according to the report of Mr. C. J. Irwin who made an enquiry into the
Istimrari tenure in the Province in 1937, numbers to 150. The result was
that in the Istimrari area while on paper the tenant has to pay only one-third
another one-third was sratched away from his hand in the form of lag and reg
~which number about 150. That should not be so for only in respect of the
xabi crop the rent is payable by batai but not so in respect of the kharif erop.
In kharif though the cash payment per bigha was very low a vary large number
of lugs and negs were being recovered with the result that the bighori rent or
rent in cash was reultipliad by the number of lags and negs. Thst was the
«condition of these 338 villapes in the Istimrari areas of the Province mght up
to the year 1947. Mr. Irwin who conducted the enquiry in 1937 had incor-
porated in his report a proposed tenancy legislation which intended to confer
certain benefits upon the tenants, but that draft Bill along with the report was
put in cold storage. The Lccal Government and the istimrardars were hand
in glove with the result that that report did not see the light of the day till
1046 when, after repeated interpellations, it was placed on the Table of the
House.

Up to 1947, all these illegal exactions, lags and negs, were in full existence.
Tt was in 1947 that we agitated and contended for the first time that under-
-the provisions of Sections 48 to 50 of the Ajmer Regulation IT of 1877 it was
not open to a Revenue Court to make recovery of these lugr and negs in
-addition to the rent, and after obtaining expert legal evidence we were success-
*ful and got a decision in favour of the tenants to the effect that it was not open
4o the Revenue Courts to make the tenants pay lags and negs in addition to
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the rent, under the provisions of Section 48 of the Ajmer Regulation II of
1877. Therefore, when the Revenue Courts came to the rescue, the istimrar-
dars instituted in Civil Courts their claim for the recovery of lags and negs
and these suits are still pending in a large number in the Ajmer Courts.
Therefore, by the promuigation of the Ordinance, the recovery of lags and
negs in any shape or form, in addition to the defined snd presribed rete of
rent, was declared illegal and any recovery was made a criminal offence.
Under this Ordinance, the rate of rent was also scaled down from one-third.
one-fourth and two-ninths, to one-fifth, one-sixth and one-eighth respectively,
This provision has been incorporated in the Bill.

Before I proceed to the scrutiny and examination of the improvements
that have been effected by the Select Committee in the Bill, I would like to
draw the attention of this hon. House to one thing.

Immediately before the promulgation of the Ordinance, two-thirds was:
being recovered either by way of rent or by way of lags and negs etc. For the
first time, the Ordinance reduced the batai rent from two-thirds to one: fifth:
and made the recovery of lage and negs illegal. Therefore, when we have to
judge the merits of this Bill, we have not to compare it with other progres-
sive measures in the country but we have to judge its merits by the conditions
immediately preceding the promulgption of the Ordinance which was the
precursor of the present Bill. My respectful submission would be that looking
at the local conditions and keeping in view the past history of the State, it is
& distinct advantage that has been conferred upon the suffering peasaniry
of the State. I am glad to inform the House that the Ordinance was hailed
as a blessing from the heaven by the suffering peasants. For the first time,
they felt the dawn of freedom in the country. )

Not only in respect of rent, but also in another respect great improve-
ment was made by the Ordinance. That also finds place in this Bill. The
ejectment of the tenants otherwise than by due process of law was completely
prohibited by the Ordinance. From 1942 onwards, the Istimrardgrs in anti-
cipation of this pending legislation, without having recourse to the law courts,
were ejecting tenants by force. The Administration was ubsolutely helpless,
not because it could not help the tenants under the law but because it did
not want to help them. So, both in the matter of the rent as also in the
matter of affording security of tenure, this Ordipance did confer valuable
rights upon the tenants.

Now, Sir, I would like to summarise in brief the great changes that have
been effected by the Select Committee in the provisions of this Bill. The
first and foremost improvement that was effected by the Select Committee
was the deletion of Chapter III as it existed in the original Bill and its
substitution by the present Chapter III, which has the caption “'Niji Jel'’,
The provisions of the present Chapter IIT run from clauses 10 to 16. Now, let
us see what was provided in the original Chapter III. The original Chapter
I11 which dealt with ‘‘hgwala’ i.e. the home farm of the lundlord, laid down
that if the cultivated area of the village was 250 acres, 20 per cent. of it wust
be reserved for the home farm of the landlord and then a graduated scale was
provided running up to 5,000 acres, with the result that it was open under
the original Chapter III for a landlord to reserve an enormous area as his home
farm. This would have meant the displacement of thousands of tenants frons
that area,—tenants who had been cultivating those lands for generations,
though of course under very oppressive circumstances and by paying a very
high rate of rent. What was the condition of this hawala land® Was it
improved upon by the landlord by digging wells and making of nailis ete.?
No. But the rate of rent in respect of this area was 1/2 and there was abso-
lutely no security of tenure. At the end of every year, it was open to the
lstimrerdar to eject his tenant or charge extortionist nasarame in addition te
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this half batei. The result was that every year thousands of tenants were
either displaced or were made victims of very high extortions in the form of
na:zarana. This was the provision in the original Chapter III. This (‘hapter
has been replaced by the existing Chapter IIT which, as I said, is a very great

improvement on the original one. In fact, nothing better could possibly have
been done.

PARLIAMENTARY DEBATES [8rp Apr. 1950

What is the provision incorporated in clauses 10 to 16? It is provided that
within six months of the commencement of the present Act, it will be open to
any landlord to get, through the court, his khudkasht demsrcated and
khudkasht is defined in clause 4, sub-clause (16). Under this clause, only
that land which is cultivated by a landlord, either by himself or by servants
or by hired labour will be khudkasht. So, within six months of the passing of
this Act, such landlords as are actually cultivating the land themselves or by
servants or by hired labour can seek the assistance of the court to get their land
demarcated as khudkasht. This demarcation will be made, you will be pleased
to see, only after all the objections of the tenants and all others concerned are
beard and decided upon by an officer. If the land is found to be a cultivated
srea, then the landlord will be entitled to possession of the land. But there is
another restriction which is imposed by these provisions, and it is of a very
important character, namely, that it will not be open to the landlord to rent
this area. If he admits a tenant—and that will be only for a limited period
of three years—he cannot charge more than the rent defined and preseribed in
elause 64 of the Bill.™ Therefore, my submission is that nothing better could
have been done in respect of the home farm and the criticism that has been
Jevelled upon this Chapter by my hon. friend Mr. Biswanath Das is, I respect-
fully submit, not based on facts.

The second important improvement made is that in the original Bill the
rate of halai rent was preseribed as 1/3 in respect of hereditary and non-occu-
pancy tenants; 1/4 in respect of occupancy tenants and 2/9 in respect of ex-
proprietary tenants. When the Bill was being referred to the Select Committee
on the 7th September last, I submitted that this was a very high rate of batai
to provide and suggésted that it be reduced from 1/3 to 1/5 and from 1/4 to 1/6
and from 2/9 to 1/8.™-J am glad that the Select Committee unanimously agreed
to reduce the rate of tent as suggested by me. Here, my hon. friend Mr.
Biswanath Das was pleased-fo remark that even this rate is very high. I would
therefore again like to draw the attention of the House to the local conditions.
8o far as Kharif crops are concerned, the rent is payable not by batai but by
&higori which is very low, running from 12 annas per bigha to Rs. 2 per tigha.
The scheme of this Bill as well as that of the Ordinance is that this bighori
should be kept intact, thet is tc say, it is open to the tenant to pay the bighori
or cash payment, which he would certainly prefer. Therefore, when you bear
in mird that the bighori rent is very low, it will not be unreasonuble to say
that these rates of 1/5, 1/6 and 1/8 are not very high, especially when you
remember that the rent that was being charged immediately before the promul-
gution of the Ordinance was 2/8 batai.

This was the second very important provision made in the Bill.

The third important change brought about by the Select Committee was the
- addition of a salient clause in the Bill which did not exist in the

*  original Bill—I mean clause 40. This clause makes provision for the
automatic liquidation of zamindari, even though this is only a tenancy Bill.
It lays down that any tenant desirous of acquiring biswadari rights in his hold-
ing can make an application to the officer concerned who will be bound to
entertain that application. to issue notice to all concerned, to hear objections
and to order the acquisition of biswadari rights by such tenant on payment of
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-compensation that has been laid down in clause 40, that is, twelve times. This
is also a great facility and I hope by the time Government comes to the question
of liquidation of samindari, the elimination of the middleman, it will be possible
for the more forfunately placed tenants to take the benefit of clause 40 and
to acquire biswadari rights in their own holding.

A similar provision has been made by the Select Committee in respect of
aoquisition of biswadari rights by another clause of grantees, ‘that is clause 117
of the present Bill. It is provided thas it will be open to any grantee to acquire
biswadari right on payment of a nominal compensation which is four times the
rent prescribed by clause 64. Now, Sir, one fact must be appreciated that in
this area it was not possible for the Government to take to the immediate
liquidation of zamindari for two reasons. Firstly, Sir, unfortunately there exisé
no records of rights in respect of this istimrardari area. Neither survery nor
settlement has been made of this area. The istimrardars were powerful enough
to come in the way of any survey and settlement operations being undertaken.
In fact, when the last settlement of khalsa area was done from the years 1942-
47 a part of the istimrari area was surveyed by Mr. Sharma. But later on the
Government of India gave up its intention to proceed with the survey and
settlement operations. Now, I would like to draw the attention of the hon.
Minister of Agriculture to this very important question. Even before this Bill
is brought on the Btatute-Book, there was nothing in law to prevent the carry-
ing on of survey and settlement operations in this area and I was pressing in
season and out of season for a survey and settlement of this area. The hon.
Minister was, in fact very sympathetic and he made provision in the Budget
but unfortunately though more than a year has passed, and though his order
was that survey operations should commence at once, it was not possible for
one reason or another to commence the operation. I would press upon the
hon. Minister of Agriculture that most of the benefits that this legislation is
intended to confer upon the tenants will be rendered nugatory unless and until
rapid progress is made with the survey and settlement operations in this area.
As far as my information goes, even the settlement officer has not so far been
appointed. There is no reason why survey and settlement operations should
not begin immediately, so that whatever benefits this piece of legislation is

intended to confer upon the tenants may be conferred upon them as early as
possible.

Now I proceed to examine the recommendations of the Select Committee and
the important changes suggested by it. There is however one important fact
to be borne in mind in this connection. As I had submitted, forcible eject-
ments of tenants was proceeding with all the speed in anticipation of the
present legislation which was meant to confer security of tenure upon the
tenants. I had, therefore, suggested at the time of reference of this Bill to the
Select Committee that some provision must be incorporated in this Bill so thad
the displaced tenants, tenants who were unfortunate enough to be driven out of
their holdings, by force, may be reinstated. I am glad that the Select Com-
mittee was pleased to accept my suggestion and to incorporate clause 204 which
lays down that all tenants dispossessed of their holdings from the 1st of June
1942 up to the commencement of this legislation otherwise than in due course-
of law, be entitled to be reinstated to their holdings, if those holdings still
continue to be in possession of the landlord, and, if that is not so, they will be
amply compensated in money. This is a very important change that has been
made for the benefit of the tenants in this Bill. -

Then, 8ir, the next provision to which I would draw the attention of tha
House is clause 205 which lays down that after the commencement of this
Act, no court shall entertain a proceeding for the establishment of enforcement
of a claim prohibited by, or inconsistent with, the provisions of this Act. As was
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peiuted out by me a few minutes back there are a number of cases still pending
in civil courts for the recovery of losses as also for the recovery of exorbitant
rents that were prevalent bere. Now clause 205 provides that all these cases
will automatically be quashed on the commencement of this piece of legisla~
tion. My submission is that the Select Committee has brought about changes
in the original framework of the Bill which will be very beneficial to the tenants

Before I proceed further I would like to examine the criticism that hus been
levelled as to the classes of tenants that have been introduced in this Bill. My
friend Mr. Biswanath Das, for whom 1 have the greatest esteem and respect
was pleased to state that it was absolutely out-of-date to introduce several
classes of tenants in this Bill and according to him there should be only one
class of tenants. I would respectfully submit that the local conditions here
are also not taken into conmsideration. In fact, if such a provision is made,
many of the tenants will be adversely affected.

What is the basis of the classification of tenants as incorporated in the pro-
visions of this Bili? The relevant provisions are clauses 17-24. The scheme of
the Bill is to divide the tenants into four classes. So far as exproprietary tenants
are concerned, at present no exproprietary tenunts exist at all in the Istimrari
area of the Province because none of the tenants could even pretend o possess
uny proprietary interest in the holdings in view of reactionary section 21 of
HRegulation 1T of 1877 which lays down in clear terms that all occupants of a
culturable or non-culturable area covered by the sanad of an Istimrardar shall
be presumed to be tenants-at-will until the contrary is proved. As (. J. Irwin
was pleased to remark in his Report, there has not been a single instance where
the contrary has been held by the court to have been proved. Therefore, so
{ar as this class of ternants is concerned, it is applicable only in respect of the
Khalsa areu, and there is very very cogent reason why this class sbould exist,
because persons who were the original owners and cultivators of these lands, by
the stress of adverse circumstances became poverty-stricken and lost their
holdings either through usufructory mortgage or sold their holdings to the money
lenders, but all the same they continued to be in occupation thereof and continued
to cullivate them as tenants, paying a very high rate of rent. Therefore, it was
coly under the stress of adverse circumstances and owing to the laws of usury
being in vogue that they were driven o part away with their proprietary
interest.

What the Bill aims at is that this class of tenants, who were to all intents
and purposes proprietary tenants, should be treated on a comparatively
better foo‘eig% “.then.as ‘tenants’ and therefore a very low rate of
rent§s prescribed. And that is also the gxisting law in the Province, because
it ‘makes .a_distinction as to the exproprietary tenants and prescribes that such
tenfnts will be liable to pay 33% per cent. less rent than is payable by other
tenants. So, this distinction has been made on very cogent reasons and is in
keepi%with the existing circumstances.

. Wha-is the reaspn for creating occupgney tenants and hereditary tenants?
..The rflsons are incorPofated in the relevi#it provisions and in the definitions of
these #wo classes of tenants themselves. If you rvefer to clause 18, which
defines occupancy tenants, it lays down that all tenants who have by their
ewn investment improved their holdings, by sinking a well or by otherwise
developing the land, should pay & comparatively lesser rent than is payable
hy others. In the istimrari area there ave fields which have been improved
upon by the tenants, in which wells have been sunk by the tenants,
and there are areas which have been improved upon by the land-
tords, in which the landlords have invested money and have sunk
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wells and otherwise made improvements to the land. Therefore, the
tenants of these two areas should not in justice be treated on the same footing.
Those tenants who have spent hard cash from out of their own pocket {u
improve the land are necessarily entitled to be treated on a better footing than
the other tenants whose holdings have not been improved upon by the tenants
themselves but at the cost of the money of their landlords or sombody else.
Therefore, the scheme of the Bill is that occupancy tenants are those tenants
who by their own money have improved the land, and they will be entitled

to pay lesser rents as compared to the hereditary tenants, the other class of
tenants.

Hereditary tenants will be all those tenants who may be in occupation of
any area irrespective of the fact whether the area has been developed or im-
proved upon by the landlord or not. For such tenants the provision is made
that they will be liable to pay one-fifth of the produce.

My respectful submission therefore is that this classification of tenants is
in accordance with the existing conditions and is bound to confer valuable rights.
on those persons—and for very valid reasons—who are termed as ‘occupancy
tenants’. And my submission is that this is » distinct improvement and is in
keeping with the local conditions. .

‘I'here is one other point to which I would like to draw the attention of the
hon. House. Chapter XII of this Bill incorporates a scheme for the preparation
of the record-of-rights as also for the determination of the rent-rate. Provision
has been made in this Chapter that it will be open to the tenants to apply to
the officer, after the rent-rates have been determined, to commute the rent
payable by him in kind to cash. It is, again, provided for the benefit of the
tenant in this Chapter that after having got it so commuted, after the lapse
of three years, if he found by actual experience that it was working to his dis-
advantage, he may get it commuted again from cash to kind. These provisions
have been made for very cogent and valid reasons. It has been argued by my
hon. friend Mr. Das that to provide for payment of rent in kind in this piece of
legislation is to expose the tenmants to the process of oppression, tyranny and
exploitation. I respectfully submit that here also the local conditions cannot
be ignored. What is character of the area about which we are legislating? It
has been remarked by Scttlement Officers in Settlement after Settlement that
the area is exposed to the vagaries of weather, that the area is so unfortunate
as not to recall three consistent, continual vears of good rainfall. Therefore, it
has always been found to the advantage of the tenants to make payment in
kind, which is dependent mostly on the rainfall. If the rents are commuted
from kind to cash so as to make it obligatory on the tenant to make payment
in cash, even if there is no produce at all the landlord will be entitled to recover
it until the Government by notification remits the recovery. He will be entitled
to recover irrespective of what may be the produce of the holdings. I would
like to submit that this payment in kind has been in operation for centuries and
has always been to the benefit of the tenants. Consequently, the scheme of
the Bill is to continue that system, but at the same time to lay down a pro-
cedure by which it will be open to the tenant to convert the rent from kind to
cash. Even later, if he finds from experience that that conversion was to his
disadvantage, this procedure ensbles him to revert back to kind. This is a
very good provision.

There is snother innovation made in this Bill. The procedure in law courts,
as hag been pointed out by the hon. Minister in his introductory speech, has
‘been rendered very very simple. The scheme of the Bill is that there should
be a cheaper and speedy legal remedy open to a tenant. If you refer to t!w
provisions of Chapfer XV, you will find that clauses 169 to 197 lay down a suit-
able provision for the purpose. They provide that every order made by the
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tahsildar or the sub-divisional officer will go for confirmation to his immediate:
superior officer and at that stage it will be open to either party to appear through
legal practitioners and make their submission in respect of the order passed by
the original court. The scheme of the Bill, as I said, is to make provision for
an appeal without payment and without any additional court fee over and
above Rs. 2-8-0. This novel procedure confers very great benefit. The tenants.
in this ares are illiterate and very backward and, that being the case, this pro-
vision for a simplified procedure would be of great advantage to them.

The other point referred to by my friend Mr. Das concerns clause 203 which:
confers the rule making powers on the Chief Commissioner. This according to
him is very objectionable. I also join issue with him. I submii that the rule
making power should not be left to the Chief Commissioner. It must remain
with the Central Government, Sir, as far as I know, the hon. Minister of
Agriculture has been kind enough to instruct the draftsman not only to prepare
the draft of this Bill but also to draft all the relevant rules under the various
provisions thereof. As far as my information goes, most of these rules are
already drafted. I presume that when they are promulgated by the Chief
Comuissioner, it will be done under the instructions of the Centra] Government.
T have full faith in the hon. Minister of Agriculture looking into these rules him-

self so that all of them will be beneficial to the tenants who are the weaker of
the two parties.

Before I conclude I wish to refer to the provisions incorporated in clause 180
of the Bill and request the hon. Minister to take steps to press upon the Chief
Commissioner the need for implementing the provisions of clause 180 at an early
date. Under these provisions the Chief Commissioner has the opportunity to
organise panchayats for each village or group of villages and invest them with
all the powers that are exercisable by the tahsildar under the provisions of this
Bill. T submit that left to the Chief Commissioner or the local officers, these
provisions which are very beneficial will remain a dead letter. Therefore I would
impress upon the hon. the Minister of Agriculture the need for personally seeing
to it that the Chief Commissioner very soon implements the provisions of
clause 180 so that panchayats may be constituted in the villages where the day-
to-day differences between the landlords and tenants may be settled instead
of these being taken to a court of law.

In the end I have to express my sincere thanks to the hon. Minister of
Agriculture who has taken great pains in evolving this piece of legislation. The
sub-committee and the Select Committee must have held about 40 sittings to
thrash out this Bill in Committee. I have to thank the hon. Minister and
express my gratitude to him also for the very keen interest he has been tuking
to rescue the suffering tenants by promulgating the Ordinance which conferred
a great boon upon not only the tenants but upon the peasantry also and upon
the rest of the poverty-stricken people at large. If the Chief Commissioner’s
advice had been adopted, if the hon. Minister had not been kind enough to
pay heed to my request, the result would have been disastrous, inasmuch as
the tenants would have been driven to listen to evil advices whlch‘ are very
abundant in every part of our country including my own parts. This is all T
have to say.

Shri M. P. Mishra (Bihar): Both the Minister in charge of the Bill and
the representative of the people, in this House, whom this Bill concerns have
pleaded on behalf of the Government that because of the fact that the reoorc:ls
of rights are not available, it was not possible for the_ Govex_-nment to come in-
with a-measure to abolish landlordism. I have with patience listened to ﬁu‘am. I
see vhat they have failed to carry convietioti with. the House. Tbis Bill hds
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taken over two years to come back to it again after it was introduced in the
Budget Session of 1948. For one year, we have been told, an Ordinance on
the very lices of this Bill has been in exisfence. There was enough time at ks
disposal of the Government, if they were earnest about it, to prepare a recora
of rights and have a survey made in that place known as Ajmer-Merwara.

Sir, Ajmer-Merwara is & Chief Commissioner’s Province but that is not
larger than a district of any of the States in India. That is a very small place
and it was easy enough for the Government to go through such a process of
survey within a period of eay, three months. From the speech of my hon.
friend, Mr. Bhargava, it appears that that is not the difficulty bus it is the
administration of that place thdt stands in the way of abolishing landlordism
outright' at this stage.

T am afraid that the Government of India has not yet decided in its own
mind about liquidating the intermediaries between the State and the tiller of
the soil to which the Congréss as an organization is pledged, according to its
election manifesto. I say this from the experience to which the State of Bihar
to which I belong was subjected. Our State had to face a great difficulty in
the matter of abolishing lendlordism or enacting its legislation on this score
on account of the fact that at times the Government of India stood in its way.
And whenever there was any difficulty it took our State Government months
and months to find out the particular Department in the Government of India
with which they had to deal with in regard to the zamindari abolition measure.

Sir, an impression has gone round in our State that it has fallen from the
grace of the High Command here in New Delhi because our State Government
are over-zealous in abolishing landlordism. But I take this opportunity to
convey to the Government of India that it is high time they must take decisive
action to enact this fundamental basic changé in' the eeonomy of India. With-
out reforming the agrarian system of the country on a progressive and scientific
basis no Planning Commission can bring about any change in or put the economy
of the country on the road to freedom and prosperity—I1 assert.

India’'s agrarian question is Question No.1 and unless that is solved, no
other problem can be solved whatever efforts or energv we put in. So the plea
that the records of rights were not there or some immediate things had to be
done for the tenants, which we have already done by promulgating an ordinance
a year before, will not hold ground and T feel that it is high time that Govern-
ment must- make up its mind and abolish landlordism whether it is under them
or under the State Governments. After all the Government of India has got
the authority of supervision and surerainty, if only from the point of view
of the organization which is in power here, over the State Governments.

Otherwise, Sir, a feeling is already coming over the people that unless all
these things are done in a bold manner, India may have to go the wav of
China and if we want to save India from going that way, as we must, we must
abolish landlordism and here is an opportunity for the Government of India

" to do it. I wish, before we go through this legislation, the House must demand
an assurance from the Government that soon after it is enacted, they will come
out with a measure to abolish landlordism, to do away with intermediaries’
between the tiller of the soil and the State, in all the areas that are Centrally
administered. '

Shri A. P. Jain (Uttar Pradesh): As T rise to speak on this Bill, T am
reminded of a similar measure which was passed by the U. P. Legislature abont
12 years ago and which has contributed much to the framing of this Rill. When
T compare the enthusiasim and keenness of that Legislature and the dallness of
thi# House, T feel disappointed. It is in fact an anomaly that this legislature
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should be called upon to legislate on matters which are vitally of a local concern.
The comparative want of interest which this House has shown in a measure
of such a supreme importance by itself indicates the unsuitability of this House
to deal with local matters and that immediately brings me to the criticism of

Mr. Das, that the power of making rules should uot be given to the Chief
Commissioner.

[MR. DrruTy-SPEAKER in the Chair].

Under the Constitution the Chief Commissioner constitutes the State Gov-
ernment in the case of the Centrally Administered Areas and naturally, the
Chief Commissioner who corresponds to the State Government is in a better
position to make rules and bye-laws with regard to matters of local concern and
I dare say, Sir, that the tenuncy laws as well as the rule-making power under
it must be left to the State. In fact, I am not sure if the Central Secretariat
is in a position to make proper rules for all the Centrally Administered areas.
Andamans in one of the Centrally Administered Areas. There are about 8 or 9
other States, Tripura, Phopal, Vindhya Pradesh etc. I am doubtful if Delhi
is more competeut to frame rules under the tenancy laws for all these places.
Therefore I very strongly support clause 203 which gives the rule-making power
to the Chief Commissioner and who, I believe will exercise those powers with
all the responsibility that vests in the head of a State. I therefore. do mot
share any apprehensions of Mr. Das that these powers should not be given
to the Chief Cornmissioper.

The hon. member who has preceded me as also Mr. Das have said
much about the abolition of zamindari. 1 yield place to none in ray enthusiasm
to abolish the zamindari system. 1In fact, in my humble way I have made my
contribution towards the abolition of zamindari in my State of U.P. I firmly
believe that so long as the zamindari system is not abolished, the tenant cannot
come to his own. In order that the tenant may attain stature, in order that
he may develop to his full, it is necessary to abolish all the intermediaries
between the State and the tiller of the soil, but then, Sir, there nre certain
preliminary conditions to the abolition of zamindari. Ve cannot abolish
zamindari merels by saying that we have abolished zamindari. Under the
Constitution which we have recently passed, it is necessary to give compensation
to the landlords on the abolitior: of zamindari. How is that compensation to be
assessed?  Obviouely it must have some bearing to the profits that the landlord
is making. If we abolish szamindari before the conditions between
the landlord and the tenant are stabilised on a  rational basis,
that is, until all the exccseive rents which he has lately been realising are level-
led down to a reasonable limit, it will mean that we pay much more to the
landlord than he deserves. To illustrate this point a little more. my hon.
friend, Mr. Bhargava a few minutes before said that the actual rent realized
by the Istimrardar was two-thirds of the produce and the legal rent was one-
third of the produce. We have reduced it to one-fifth. It will give a miuch
larger amount to the landlurd if we caleulated the compensation on the old basis
of rents i.e., on the one-third than what we would do on the basis of one-fifth.
Then th> hon. Minister has said and quite correctly too that Ajmer is a sort of
backwater in our agrarian system. There has been no record, no survey and no
settlement. In fact, Sir, the conditions of the old Moghul Jagirdari sys-
tem worsened by the decay that took place during the later days of the Moghuls
are still prevailing there. A sort of quit rent has been fixed and the State
realises that rent in perpefuity. All the rest has been left betwesan the
istimrardur or jagirdar and the actual tiller of the soil to seftle. The actual
tiller has in practice become the slave of the landlord. There are certain
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regulations; but those reguistions have been ineffective to protect the tenant.
The abolition of Zamindari by itself postulates that there must be a regularised
system of relationship between the land-lord and the tenant. I submit, Sir,
that if we had not yassed the Tenancy Law in the Uttar Pradesh in 1939, the
abolition of Zamindari would not have been possible today. I also submit that
if Bihar had not passed the Bihar Tenancy Law during the regime of the first
Congress Ministry, it would noi have been possible for Bihar also to abolish the
Zamindri system today. Even then, Bihar is finding it difficult to abolish the
Zamindari system, because it is unable to pay compensation in terms laid down
Ly the Constitution. I submit that the abolition of zamindari will be a much
easier affair after conditions have been stabilised on the basis of this Bill. I do
hope and I wish to impress upon the hon. Minister that he should, as soon as
possible, undertake another legislation for the abolition of Zamindari. This. I
believe, is 2 necessary preliminary to the abolition of Zamindari and we cannot
abolish Zamindari without passing this Bill.

1 want to place before the House the background against which I wish the
House to appreciate the observations that I propose to make. The ubject of
a Tenancy Law is to regulate the relationship between the land-lord and the
tenant. It prescribes the minimum rights which are made available to the
tenant. It is open to the land-lord to give more rights thac are prescribed in
the law. Let us see what are the minimum rights that we have given to the
tenant. Mr. Das was quite right when be said that every tenancy law has to
be judged from two main stundpoints: one, security of tenure and second, rate
of rent. Everything else is subsidiary to these. I was sorry to see that an
experienced legislator like iy hon. friend Mr. Das, who has 80 years eaperience
of the Tenancy laws and agrarian laws behind him, should say that we have
not given security of tenure. The law is there. Every tenant has been given what
is known as rights of occupancy. That angethat alone is the security of tenure
known to Tenancy Laws. There is no other “sedurity of tenurs under the
Tenancy Laws. Mr. Das again said that the law “prescribes four categotries of
tenants - occupancy tenants, eaproprietary tenants, hereditary tenants «nd non-
ocoupancy tenants. Apparently, it is so; but any person who has at all care-
fully read the law will know that there are only two categories, the exproprie-
tary, occupancy and hereditary tenants are of one category, namely tenants
with rights of occupancy and non-occupancy the other category. There is abso-
lutely no difference in the rights of hered'tary, occupancy and exproprietary
tenants except in the payment of rent. The question arises, why different rates
of rent have beecn prescribed: one-fifth in the case of hereditary tenants, one-
sixth in the case of occupancy tenants and one-eighth in the case of exproprietary
tenants. This apparent discrepancy is based upon substantial equity and
equality. My hon. friend Pundit Mukut Biharilal Bhargava referred to the
definition of occupancy tensni. I do not want to read that- definition and take
up the time of the House. That definition says that a person to whom a land
was let on condition of sinking a well or for otherwise improving the land will
become its occupancy tenant. About exproprietary tenants, it is well known,
anl I believe everybody who has got anything to do with the agrarian side of
our econowny knows well, that the land-lord always keeps the best land under
his own cultivation. He improves the land because he is economically in &
position to do so. Suppose we had prescribed the same terms cf rent for the
hereditary, occupancy and exproprietary tenants; what would haye been the
result? If one bige of land produces five maunds of wheat under hereditary
tenancy, the land being umn-irrigated or semi-irrigated, the landlord gets one
maund. An occupancy tenant, who is producing 7§ maunds, from the same
quality of land because he has built a well or mide another improvement, if
called upon to pay one-fifth would have to pay 1 maund and 30 seers. Will
that be just? What sin has the Select Committee committed in making differ-
entiation on the basis of investment which different kinds of tenarts have made ?
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Does anybody in this House contend that merely for the sake of arithinetical
equality, we must sacrifice substantial equity and justice which accrues in
favour of the different tenants who have made varying investments? That is
all I have to say Sir, abcut criticisms of Mr. Das on the cabegories.

Shri Hossain Imam (Bihar): Evidently, the hon. Member is referring to.
Mr. Biswanath Das.

Shri A. P, Jain: I am referring to Mr. B. Das.
Shiri Hossain Imam: They are two different persons.

Shri A. P. Jain: Yes, Sir; I réfer to Mr. Biswanath Das who said that the
tenant has not been given security of tenure. Broadly speaking, the basis of
the Bill is this. Whatever lond is in possession of the tenant, the tenant be-
comes the hereditary tenant of that land, whatever may have been his rights
before, unless he was a sub-tenant. Whatever land is in the possession of the
landlord, I mean under the cultivation of the landlord, it becomes his niji jot.
In cultivating nij? jot the landlord has the same rights as the tenant hss in his
holding. They have got the rights to cultivate the land, and to let out the land,
subject to the same conditions. In fact, before this Bill went to the Select
Committze, there was a whole chapter on hawala which was very inequitous
because it gave the lundlord wide powers to acquire the land from tenants. We
bave completzly removed that. Only so much of the land will become land-
lord’s niji jot as is under his cultivation. In that respect, this Bill is a great
improvement on the corresponding law in the Uttar Pradesh and also in Bihar;
because, there, in the home farm, the landlord enjoys far greater concessions
and advantages than have beer given in this Bill.

Mr. Biswanath Das also ccmplained that we have not given rizhts of trans-
fer to the tenant. 1 hope he has seen the history of what the right of transfer
has done to the lower classes of agriculturists. I am not talking of the big
landlords. For the rich 1uewn, it is a great boon to have the right of transfer;
but, for the poor masn, it is u curse. May I remind, through you, Sir, my hon.
friend of the agrarian unrest and distress that took place n the Bundhelkhand
and Deccan because of the right of transfer.

Shri Biswanath Das: May I explain my position, Sir? T stated, if my hon.
friend had correctly followed me, that transfer to the similar class of agricultur-
ists should have been al'owed. Otherwise, a mere right to heredity is nothing
without the right of transfer.

8hri A. P. Jain: Only if my hon. friend had a little patience, he would have
seen that 1 was coming to that point. Now, experience all over india has shown
that this right of transfer, that this right of free contract known as laissez-faire
has always been a curse for the poorer classes of tenants. My hon. friend said
that he wanted that the transfer should be limited only to agriculturists.

Shri Biswanath Das: Similar cluss of agriculturists.

Shri A. P. Jain: Similar class of agriculturists. After the ubolition of
istimrardari and jagirdari, all the cultivators of land will be similar clsss of
.agriculturists. But, even among the agriculturists, the experience of the Pun-
jab shows that there has grown up a class of money-lender landlords. Does
he want that the land should accumulate into the hands of a few? What is the
use of abolishing the Zamindari? Look at the law for the abolition of Zamindari
in the Uttar Pradesh. Look at the other laws for the abolition of zamindari?
Under the new system, they are cutting down the right of transfer, and I say
tkat it would be fatal for the smaller cultivator, the smaller owner to have the
right of transfer, because he will not be able to defend his land. He will gell
away his'land for a song. for & paltry sum, on the occasion of a marriage o~ when
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he is in need of money, end he will become a landless labourer. I belisve, 8Sir,
that the right to transfer is injurious to the small owner and very correctly it
has not been given to him.

Now a few words ebout the rent rates. There are three provisions—s«ctions
63, 64 and 147. To stert with I was also a critic of section 63 much for the
same reasons and on the same grounds as were mentioned by my hon. friend
Mr. Biswanath Das. I appended a Minute of Dissent in which I have very
strongly criticissd sections 68 and 64 because therein a rigid rule of rents has
been laid down, namely, in the case of hereditary tenancy the amount will be
one-fifth of the produce of the land, in the case of occupsncy tanancy it will
be one-sizth and in the case of exproprietary tenants it will be one-eighth. When
I saw that, I must confess that I was shocked. But later on, when ¥ studied
the conditions of the area and took the assistance of my hon. friend Pandit
Bhargaya, I must confess thai I changed my opinion to & considerabie extent.
I say this because, when we undertake to legislate, we do not legislate in a
vacuum. We legislate for the people, for the conditions and for the environ-
ments. What is the position today? Mr. Bhargava stated in the
House and he knows the local conditions much better than any
of us. He said that the crdinary rent in Ajmer-Merwara is two-tlirds and the
legal rent is one-third. We have reduced it to one-fifth. Where is the question,
then of laying down a maximum limit, a ceiling limit so far as existing tenants
are concerned, because the existing remt is much higher than one-fifth. Sir,
about the future, I hope that the hon. Minister will see that the one-fifth or
other limits are treated as the ceiling limit and not as the absolute rate. In
fact, 1 do not want to repeat the arguments about the burden of proof and cther
things which I have mentioned in my Minute of Dissent. So far ss the existing
tenants are concerned, I have changed my opinion, and I feel tnat the law
laid down in sections 63 and 64 is a perfectly sound and godd one.

As regards cash rent, that is mentioned in section 147. T think it is a good
clause as it says that the ren: will be fixed after taking into consideration a
number of relevant factors. The average rent spread over a number of years
will from the basis of rent rates. And no rate of rent will exceed one-fifth
of the total produce. I wish we could have included one item into the formula
he has laid down, namely, that the cost of cultivation and the expenseg to the
cultivator would also be taken into account in fixing the rate. In the U P. we
did that and it has been working well. But that thing has bzen omitted from
the formula. I wish the hon. Minister had included it. I have given notice of
an amendment to that effect, but he has not seen his way to sccept it. I
would, however, earnestly request the Hon'ble Minister to look into it and,
to incorporate it. because I think it will do good to the tenant.

And then, full opportunity has been given under this Bill, to the ten:nt to
have his rent in kind converted into rent in cash, or rent in cash converted
into rent in kind. It has been said by Mr. Biswanath Das that he was horri-
fied to find that this measure proposes to normalise the rent in kind. Sir, it is
no use going on theories, because laws, as I said 8 moment befcre, are made for
men and for conditions and environments. What is the pcsitivn of the area for
which we are making the law? There the land is poor. The rairfall is precar-
jous. Now the experience has shown that where the land is precarious and the
yield is not steady, there the rent in kind is always preferable. Wherever con-
ditions are stable, where there is irrigation and the possibility of loss of crop
comparatively few, there cash rents are an advantage. I am not only making
a inere statement, because in case of precarious land there are recurring loan years
when the tenmant does not produce anything, and if he is called upon to pay the
normal rent he will not ke able to do so and there is the chance of his being
evicted. Therefore, where the yield of the land fluctuates from year to year,
there the rent in kind is always more advantageous, 4nd that i§ why the rent
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in kind has been kept here, although the tenant is given the full liberty—he has
only to file an application—to have it converted into cash rent. Sir, why should
we sitting here in this House, many of whom are not at all conversant with the
conditions in this atea, impose a hard and fast rule that everybedy will pay cash
rent? Here is the man who cultivates the land, and let him dec.de for himself
in what manner, in cash cr in kind the rent should be paid. And that is what
has been dong here, and 1 do not see any defect in the provisions laid dewn.

Sir, I will not repeat those points which have been dealt with by my hon.
friend Pandit bhargava. He has spoken so thoroughly upon ali those peints
that I will be-only repeating what has already been stated. But I woull like
to say a few words about my amendments. I was guilty of giving notice of a
large number of amendments,—more than a hundred of them—io this Bill, But
perhaps the array or list of the amendments is not really so formidable as may
appear from sheer numbers. My one main objection was about the rule regarding
the procedure to be adopted ir the court of law. The Bill as it has come from
the Select Committee lays down that every order passed by the original court or
the officer initially deciding the case will automatically go for confirmation before
the next higher officer, and the person who has lost the case will fle a written
statement which will be treated as grounds of appeal and the person who has
won the case will file another written statement which will be treated as the
memorandum of cross-objection; and after hearing the lawyers on both sides
the case will be decided. I felt that this, instead of belping the tenant will do
him harm because in cent. per cent. cases there will be an appeal. And so I
made » counter suggestion and I am happy that the hon. Minister has been
pleased to accept it. He has given an amendment to the relevant clauses,
namely, that the matter will come up for confirmation only in cases when any
party moves for confirmation, and it practically provides now for a sort of appeal,
an appeal which is cheaper aud simpler and more in consonance with the prevail-
ing conditions.

About court fees also I raised a point and that also has been accepted. About
more than half of my amendments were connected with  either
the confirmation or court-fees and ine both cases the hon. Minister has
accepted my suggestion. About the others I hope when I move them, he will
look into them sympathetically and where possible, accept them. On the whole,
I believe that the Bill as it has emerged from the Select Committee is a very
much improved measure. The Select Committee has given full thought and it
has removed the objectionable features, and even compared with the correspond-
ing laws in most of the otber provinces, I say so with confidence—and I dare
say I have seen practically all the tenancy laws of the different provinces in
India—that it is @& progressive measure, a measure of which anybody can be
proud. But I do hope that it will pave the way for the next and final etep for the

- emencipation of the tenant or the cultivator, i.e., the abolition of
T zamindan.

8hri K. P. Sinha (Bihar): I would have also liked to congratulate the hon.
Minister in the same strain as my hon. friend, Mr. Bhargava, has done, but my
spirit sinks when I find that the provisions contained in the Bill do not meet
the requirements of the tenants. The Bill is lacking in its practical approach
to the problem. The provisions, when critically examined, show that only in
words relief is sought to be given to the tenants. The one redeeming foature
of the Bill is that there is recognition of the principle that these tenants could also
acquire the right of proprietorship, but this too is fettered. However, some-
thing is better than nothirg, and therefore for the present I accept this some-
thing and also the assurance given by the hon. Minister that in the near future
this measure will be itnproved to meet the full requirements of the case. I

therefore support the Bill in the circumstances. -
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Now, let us look at the various provisions contained in this Bill and see
whether they would really meet the requirements of the tenants or not. Firstly,
let us see what are the conditions of the land and the tenants in that locality.
We haye seen from the report that has been supplied by the Government that
there are no irrigational facilities there and that the rainfall also is very scanty.
In the circumstances, it has beccme a home for famine. It is
in this place famine of grass, famine of rain and famine of grains occur
every now and then. In circumstances of famine, we have heard stories of
people living on grass and also occasionally on clay. But it is only in this
region of recurrent famines we hear of people living on other men, i.e., men eating
men. .

Shri Bharati (Madras): Where?
Shri K. P. Sinha: In Ajmer-Merwara.
Shri Bharati: Even now?

Shri K. P. Sinha: Yes, even now. It is a strange thing, but it happens.
We have also come to know from the reports that it is a eommoa saying in
Ajmer-Merwara that people never have two successive harvests. Naturally,
the people iu that area live in abject poverty. The landlords, not L=ing sym-
pathetic to the tenants, have been applying illegal and atrocious mcthods of
recovering rent from the tenants. There are two ways of realising the rent
from the tenants, one payment in cash and the other payment in kind. Sc far
as collection in kind is concerned, the landlords see to it that there is undue
delay in the appraisement of the crops, because so long as the crops ere nob
appraised, thete cannot be any harvest, and any delay in the appraisement
causes censiderable damage to thc crops. Therefore these tenants, in order
to get their crops appraired speedily, have to pay money to the servants of the
landlords. Thern these landlords use false weights in weighing the produce.
Not only that, they also allow parssites to prey upon the cultivation of the
cultivators. Not only that, in the case of bighori and kuta rent, the landlords
also use short chains to sce that a larger rental is collected for a smaller area.
Not only this, the begar system is also prevalent there, i.e., the cultivators and
their cattle can be used free of cost by the landlords, without payment of any
money in return. Then, if the cattle of the tenants trespass 2ny lands of the
landlord, a heavy penal levy is made. The peculiar method is also prevaient
that interest is charged not from the date of the harvest but even from the
date on which the crop becomes ripe for harvesting. When on: sees these
conditions prevailing there, onc often wonders how any grain is left in the
hands of the tenants at all. Over and above this, there are diferent kinds
of illegul taxes, called lags and negs. This has been stated by Mr. Ihargava
and also admitted by the hon. Minister. If any heavy expenditure is incurred
in the house of the landlord, if there is a marriage or some such function, the
landlord can levy these taxes. These things were done not at the initiative
of the landlords alone but under the connivance of the then British Govern-
ment. These things would appear quite clear from the repory of the Ccm-
mittee which was appointed in the year 1932. That Committee was appointed
under the Chairmanship of......

Mr. Deputy-Speaker: May I remind the hon. Member that all this history
of this legislation is not quite relevent at this stage. All this might have Leen
relevant in the first instance before reference to the Select Commitee. After
reference to the Select Comnmittee, there is no need to go over the same ground
once again. The hon. Member may point out that a particular thing ought or
ought not to have been done in the Select Committee. To enlarge the scope
st this stage is not correct.
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Bhri X. P. Sinha: T was elaborating those points only to show the condi-

tions of the tenants there. Now, with your permission, I would read a few
sentences from this report:

*(1) The landlord to have ‘general power of trol- outside the lar laws of the
land and should be placed in a position to collect their rent as arrears of land
revenue.

12) No court should entertain any suit for décision of any dispute between a landlord
and a tenant in regard to the interp tion of respective rights and obligation
or dues,

(3} Id]ndloxd s servant be regarded as a public servant for the purposes of criminal
aw

(4) Ejectment of the tenant vn!.l be carried out by the landlord. He can secure police
help after informing the 8.D.O.

{5) The landlord could have the right of expulsion of any resident of his indari
on the ground that his p was pr ," dicial to the estate.’’

The landlords in collusion with the then Government came to exercise
their power over this territery just like a Raja and they wused to be called
Rajas. The landlord acquired the sole right over the soil of the land and by
dint of this right he treated his tenants in such a way that he could oust them
as he liked. He used to settle the lands for a year and he could oust his tenants
within that one year. This has been the system of land tenure prevalent :nd
under these conditions the tenants are living even today. The principle underlying
the tenancy was that the landlord was the master of the soil and thc tenants
remained at the will of the landlord. The Congress is pledged to the removal
of the difficulties of the tenants and the principle accepted by the (ongress
is that the tenants are the masters and the landlords have to be removed
.as intermedisrizs. This prineiple has been recognised in this Bill but it is
fettered by so many clauses that it would be impossible for the tenant to
acquire the position that is sought to confer on him. In the light of the princi-
ple accepted by the Congress that the tenants are the masters and the land-
lords should be removed, if the provisions of the Bill are examined one feels
that they should have been framed in such a way that the tenants would be
in a position to acquire the right of becoming the sole mastems of the land.
They should be given encouragement under the Bill to acquire money so that
they can secure their pesition. Even after the Bill has come back from the
Select Committee the provisions go to show clearly that the rights of the
tenants have not improved nor their status in relation to the land. As regards
the houses where they live they have not been given any right. There are
two kinds of houses in this part of the land—one kind is in the residential parts
of the villages and the other is on agricultural lands. So far as the village
houses are concerned the right of residence therein is given but not the right
of occupancy. In regard to houses on cultivable lands they have no rights
and they can only remove their belongings when they go out. This provision
in the Bill goes to show that it is not in the interest of the tenants but that of
the landlords.

Similarly, the tenants haye not been given the right to grow the crops of
their choice. If the lands are theirs there is no reason why this right should
be restricted. The reason given is that it is profitable to the tenants if they
grow cottcn and fodder on the lands but the landlords are losers. Hence pro-
vision is made in the Bill that the tenant can grow fodder and eotton only on
one-fourth of the land. If he does on more than that he must pay double the
rent. This safeguards only the landlord’s interest but not the interest of the
tenants. The tenants should have teen given the full right to grow over any
part of the land anything they wanted.

They have not been giver the right of transfer. Mr. Ajit Prasad Jadu said
that the right of transfer to a poor man is a dangerous right. I would submit
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-with great respect that the denisl of the right of transfer means denial of
.ownership in the land. Theiefore the denial of the right of transfer has very
much affected the rights cf the tenants on the land.

The tenants have nct beer given the right to divide their own holdings.
It there are two or more brothers and on account of differences between them
they want to divide the holding, they have been prohibited by this Bill, if
after division the area is iess than ten acres. This provision also is not in the
interest of the tenants but in the interest of the landlurd. Two unwilling
parties cannot successfully carry on good cultivation and in such circumstances
.cultivation would be neglected. This will consequently bring forward arrears
of rent and the landlord will ultimately come into possession of the land by
virtue of the arrears. :

Mr. Deputy-Speaker: Will it not lead to fragmentation?

Shri K. P. Sinha: There are similar provisions in the Bill which go #o
.show thet the proper spirit in the minds of the framers is missing in the Bil.
All possible provisiors have been made in the Bill to provide for the interests
of the lendlords Under the circumstances the Bill does not go far enough
to meet the requirements of the time. This is the only ocoasion when this
House has got the cpportunity to frame such a Bill. In regard to other tenancy
laws they are matters for the State Governments concerned. In enacting this
measure the provisions should have been so made that they should have served
as a model for other parts of the country but in it only very limited rights
have been given to the tenants.

Under these circumstances I support the Bill.

The Minister of Food and Agricnlture (Shri Jairamdas Doulatram): I do
ot propose to take much time of the House, as I am anxious, if possible, to get
this Bill through during this sitting. I want to assure the last speaker that
there is nothing in the Bill which is going to affect adversely the cordition of
the tenants in Bihar. Though this Bill, when passed, is going to have eflect
only in Ajmer-Merwara, as my hon. friend Shri Ajit Prasad Jain explained,
there may be something in this Bill for Bihar to copy.

I totally disagree with the interpretation put by the last speaker on some
of the provisions of the Bill and I have no doubt that if it had been possible for
him to have had fuller discussion with regard to the provisions of this meacure
and at an earlier stage, probably his views would have undergone considerable
change.

I may inform the House that when the Select Committee was appointed I
was very anxious that it should be very representative and I want to read out
for the information of the last speaker and others as well the personnal of the
Select Committee which has shaped the provisions of this Bill.

I might further inform the House that even subsequent to the report of
the Select Committee, I have made substantial changes as a result of informal
discussion with many of those who had moved amendments, and all that in
the interests of the tenants.

The Members of the Select Committee were Pandit Mukut Bihari Lal Bhar-
gava, Shri Lakshminarayan Sahu, Shri Mahavir Tyagi, Shri Ajit Prasnd Jain,
4. Ranbir Singh, Shri Brajeshwar Prasad, Prof. N. G. Ranga, Shri. H. V.
Kamath, Shrimati G. Durgabai, Shri Kishori Mohan Tripathi, Shri Satis Chandra
Samanta, Shri V. C. Kesava Rao, Prof. Shibban Lal Saksena, Shri R. K. Sidhva,
Shri V. S. Sarwate, Shri Gokulbhsi Daulatram Bhatt, Shri Ram Sahai, Begum
Aizaz Rasul, Shri M. L. Gautam, and Shrimati Renuka Ray. Even wkere
some friends put in Minutes of Dissent, subsequent to the report of the Select
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Committee I have given notice of several amendments to meet their point of

view, and I have no yloubt that the tenantry in Ajmer-Merwara which is affected

;l];{ecﬂyu by this legislation has welcomed, and will welcome the passing of
is Bill.

I will only refer to a few points made by two of the prominent Members
of this House, who have shaped the Bill much more than probably anybody
else; and with their age-long experience of tenancy legislation and also know-
ledge of conditions of tenantry, the 1ecommendations of Shri A. P. Jain and
Pandit M. B. L. Bhargava always carried weight with me even against any
opinion which might have been received from those officials who at great pains
and with unremitting labour had framed this Bill.

I have no doubt that there has been delay with regard to the record of
rights and no one is more unhappy than myself that the survey and settlement _
operations, and the preparation of record of rights could not be speeded up,
but unfortunately, as in the case of many matters, financial consideration
came in the way in the sense that I was not able to secure adequate finance
for the purpose. But with the backing of the House, I do propose to make a
tresh effort to see that we are enabled to complete the record of rights as
speedily as possible.

Shri Ajit Prasad Jain was quite right in saying that as the constitutioral
Head of the State, the power of framing the rules will formally go to the State
Governors, and in the case of Ajmer-Merwara to the Chief Commissioner; that
therefore it would not be possible to make any amendment in the Bill that the
Chief Commissioner will not frame the rules. But, as my hon. friend Shri Mukut
Bihari Lal Bhargava said, the rules have already been drafted. They are with
me and the Government of India are going to take pretty good care to see that
appropriate rules only are framed and formulated by the Ajmer State Gcvern-
ment.

A suggestion was made that early action should be taken with regard-t.o
Section 180 and that the panchayats should be counstituted as speedily as
possible so that they could exercise the powers which the Bill intends to give
them. I propose to take up early that question also and see that action is
taken as speedily as possible.

With regard to the main theme of the speeches of some of my friends with
regard to the abolition of zamindari, it must be recognised, as my hon. friend
Shri Ajit Prasad Jain explained, that the essential step of laying down certain
unavoidable, inevitable provisions with regard to the tenants is preliminary to
any Bill for the abolition of zamindari. As I indicated in my introductory
speech, this Bill must be regarded as a step and an essential step, but still a
step in ihat direction. I have no doubt that the time will soon come when
Ajmer-Merwara also, in the matter of abolition of zamindari, will be on the
same level as other Provinces.

Sir, I do not propose taking any further time in replying to the general
debate, and I do hope that the House will agree to sit a few minutes beyond
five and pass this Bill.

Mr. Deputy-Speaker: The question is:

“That the Bill to declare and amend the law relating to agricultural tenancies, record-of-
rights and certain other matters in Ajmer-Merawara, as reported by the Select Committee,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: What about the amendments? We have got a forest
of them. '
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Shri Jairamdas Doulatram: May I say that there are a number ot amend-
ments which have been proposed by Shri Ajit Prasad Jain which I propose to
accept. They are Nos. 22, 30, 35, 65, 66, 110, 156, 168, 169, 170, 171 and 214
in the final list. Then there is one amendment of Pundit Mukut Bihari Lal
Dhargava also, amendment No. 7 in supplementary list No. 2. These I am
accepting. Then there are a number of aumendmcnts of which I have given
notice today; they are more or less consequential ones following from the
amendments of which I had already given notice.

Mr. Deputy-Speaker: We have had enough general discussion on the Bill
referring practisally to most of the clauses. The hon. Members may move
the amendments which are acceptable to the hon. Minister. We need not have
any further discussion.

Shri Jairamdes Doulatram: I beg to move:
“That in clause 2, the following new sub-clause be inmserted as sub-clsuse (1) and the

existing provision bered as sub-cl (2): .
‘(1) The Ajmer-Merwara Agrarian Relief Second Ordinance, 1949 is herehy repealed.’ ™

This is p consequential amendment. I also move:
“That, in clause 2, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be substituted.”
Mr. Deputy-Speaker: The question is:

“That in clause 2, the following new sub-clause be inserted as sub-clause (1) and the
existing provision be renumbered as sub-clause (2) :

‘(1) The Ajmer-Merwara Agrarian Relief Second Ordinance, 1849 is hereby repealed.’”
The motion was adopted.
Mz, Deputy-Speaker: The question is:
“That in clause 2, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be substituted.”
The motion was adopted.
Mr. Deputy-Speaker: The question is:
“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.
Clause 2, as amcnded, was added to the Bill.
Shri Jairamdas Doulatram: I beg to move:

“That in clause 3, before the word ‘Regulation’ the word ‘Ordinance’ and a comms be
inserted.”

Mr. Deputy-Speaker: The question is:

“Thit in clause 3, before the word ‘Regulation’ the word ‘Ordi ' and & be
inserted,”

The motion was adopted. .

Mr. Deputy-Speaker: The question is:

““That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Shri A. P. Jain: I beg to move:
““That in part (7)(c) of clause 4, the words ‘to the lessee’ be omitted.”

Mr. Deputy-Speaker: The question is:
“That in part (7)(c) of clause 4, the words ‘to the lessee’ be omitted. ™

The motion was adopted.
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Shri Jairamdas Doulatram: 1 beg to move:

*“That in gart (8) of clause 4, the words and figure ‘or which is chargeable under section
87" be omitted.”

Mr. Deputy-Speaker: The question is:

“That in part (8) of clause 4, the words and figures ‘or which is chargeahle under section
87" be omitted.”

The motion was adopted.

Shri A. P. Jain: I beg to move:

“That in part (16) of clause 4, for the comma, occurring after the word ‘proprietor’ the
words ‘as auch’ be substituted.”

Mr. Deputy-Speaker: The question is:

“That in part (16) of clause 4, for the comma, occurring after the word ‘proprietor’ the
words ‘as such' be substitued.”

The motion was adopted.

Shri Jairamdas Doulatram: I beg to move:

‘;iThat- in part (18)(b) of clause 4, for the word ‘province’ the word ‘State’ be substi-
tuted.”’ .

Mr. Deputy-Speaker: The question is:

“That in part (18){b) of clause 4, for the word ‘province’ the word ‘State’ he suksti-
tuted.” i

The motion was adopted.

Shri Jairamdas Doulatram: I beg to move:

“That in part (23) of clause 4, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be
substituted.”

Mr. Deputy Speaker: The question is:

“That in part (?3) of olause 4, for the words ‘Ajmer-Merwara’ the word ‘Ajmer’ be
substituted.”

The motion was adopted.

Shri A. P. Jain: I beg to move:
“That in part (24) of clause 4, the word ‘his’ be omitted.”

Mr. Deputy-Speaker: The question is:

“That in part (24) of clause 4, the word ‘his’ be omitted.”

The motion was adopted. .

8hri Jairamdas Doulatram: I beg to move:

“That for part (30) of clause 4, the fellowing be substituted : *
*(30) “‘prescribed” means prescribed by rules made under this Act;’

Mr. Deputy-Speaker: The question is:

“That for part (30) of clause 4, the following be substituted :
*(30) *‘prescriled” means prescribed by rules made under this Act;’”

The motion was adopted.

Shri Jairamdas Doulatram: I beg to move:

(i) ““That in part (32) of clause 4, for the word ‘province’ wherever it ocours, the word
‘State’ be substituted.”

(i} ““That in part (32) of clause 4, for the words ‘Ajmer-Merwara’, the word ‘Ajmer be
substitated.”

(iif) “That in part (37) of clanse 4, the words and figures ‘and a cess chargeable under
section 87" be omitted.”
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Mr, Deputy-Speaksr: I suull put tbese three amendments together. The

question is-
. (i) *“That in part (32) of clause 4, for the word ‘province’ wherever it occurs, the word

‘State’ be substituted.” :

(ii) *“That in part (32) of clause 4, for the words ‘Ajmer-Merwara’, the word ‘Ajmer’ be
substituted,”

(iii) “That in part (37) of clause 4, the words and figures ‘and a cess chargeable under
section 87" be omitted.”

The motion was adopted.

8hri Jairamdas Doulatram: I beg to move:
“That in part (41) of clause 4, for the word ‘province’, the word ‘State’ be substituted.’’

Mr. Deputy-Speaker: The question is:

“That in part (41) of clause 4, for the word ‘province’, the word ‘State’ be substitated.”
The motion was adopted.

3 Shri Jairamdas Doulatram: There is a consequential amendinent to part
(55). I beg to move: | ’
“That in part (35)(viii) of clause 4, for the brackets, letters and word ‘(a), (b) or (c)’,
the bracksts, letters and word ‘(a) or (b)’ be substituted.”
Mr. Deputy-Speaker: The question is:
“That in part (35)(viii) of clause 4, for the brackets, letters and word ‘(a, (b) or (c),
the brackets, letters and word ‘(a). or (b)’ be substituted.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to the Bill.

Shri Jairamdas Doulatram: I beg to move:
(i) “That in sub-clause (1) of clause 5, for the fullstop occurring at the end, a colon be
substituted.”
(ii) “That after sub-clause (1) of clause 5, the following proviso be added :
‘Provided that, except as provided in section 198, a legal practitioner or his clerk
or employee, or a petition-writer shall not act as authorised agent of such land-
!

lord or tenant.’'" :
(iii) “That in sub-clause (1) of clause 5, the brackets and figure ‘(1) occurring at the
beginning, be omitted.’”
(iv) ““That suh-clause (2) of clause 5 be omitted."”
Mr. Deputy-Speaker: The question is:
(i) *“That in sub-clause (1) of clause 5, for the fullstop occurring at tl‘xe end, a colon be

substituted.”
(ii) “That after sub-clause (1) of clause 5, the following proviso be added :
‘Provided that, except as provided in section 198, a legal practitioner or his clerk
or employee, or a petition-writer shall not act as authorised agent of such land:

lord or tenant.’” j
(iii) ““That in.sul‘-("lauu (1) of clause 5, the brackets and figure ‘(1) occurring at the

beginning, be omitted.
(iv)*“That sub-clause (2) of clause 5 be omitted.”’

The motion was adopted. )

Mr. Deputy-Speaker: The question is:

«That, clause 5, as amended, stand part of the Bill.”
The motion was adopted.

Clause 5, as amended, was added to the Bill.
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Shri Jairamdas Doulatram: I beg to move:

“That in part (iii) of clause 6, the words ‘or fodder crop’ be omitted.”
Mr. Deputy-Speaker: The question is:

“That in part (iii) of clause 6, the words ‘or fodder crop’ be omitted.”
The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 6, as amended, stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to the Bill.
Clauses 7 and 8 were added to the Bill.

Shri Jairamdas Doulatram: I beg to move:

“That 1n part (i) of clause 9, the words ‘or fodder crop’ wherever they occur be omitted.”
Mr. Deputy-Speaker: The question is: .

*Fhat in part (i) of clause 9, the words ‘or fodder crop’ wherever they acenr be omitted.”
The motion was adopted.

Mr. Deputy-Speaker: The question is:"

“That clause 9, as amended, stand part of the Bill.”

The motion was adopted.

Clause 9, as amended, was added to the Bill.
Clause 10 was cdded to the Bill.
Clause 11 was added to the Bill.

Shri Jairamdas Doulatram: I beg to move:

(i) “That in sub-clause (2) of clause 12, for the word ‘was’ the words ‘has been’ be
substituted.” i . v

(ii) “That in sub-clause (2) of clause 12, for the word ‘in’ the word ‘since’ be
snbstitated.”

(iii) “That in sub-clause (2) of clause 12, the following be added at the end :
+and submit the record of the case for confirmation of the order passed by him to the
Collector”.”

Mr. Deputy-Speaker: The question is:

(i) *“That in sub-clause (2) of clause 12, for the wora ‘was’ the words ‘has been’ be
substituted.” '

(i) “That in sub-clause (2) of clause 12, for the word ‘in’ the word ‘since’ be
sabstitute).” '

(iii) “That in sub-clause (2) of clause 12, the following be added at the end:

‘and submit the record of the case for confirmation of the erder passed by him to the
Collector”.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:
“That clause 12, as amended, stand part of the Bill.”

The motion was adopted.

Clause 12, as amended, was added To the Bill.
Clause 18 was added to the Bill.
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8hri Jairamdas Doulatram: I beg to move:
“That for clause 14, the following be substituted :
14. Status of tenant of niji jot.—A landlord may let his iji jot subject to the same
restrictions as apply to sub-letting by a hereditary tenant under section 27
Provided that if such landlord lets his land which is #iji jot in comtraveation of the
provigions of this section, such land shall cease to be niji jot and the person
to whom the land is so let shail b hereditary t t thereof.” »
Mr, Deputy-Speaker: I would ask the hon. Minister to give me g list of the
agreed amendments, so that I may refer to the number. The question is:

“That for clause 14, the following be substituted :

“14. Status of tenant of niji jot.—A landlord may let his na'j: jot subject to the same
restrictions as apply to sub-letting by a hereditary tenant under section 27 :

Provided that if such landlord lets his land which is mijt jot in contzavemtion of the
provisions of this section, such land shall cease to be niji jot and the persont
to whom the land is so let shall become hereditary tenant thereof.’”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“Phat clause 14, as amended, stand part of the Bill.”

The motion was adopied.

Clause 14, as amended, was added to the Bill.
Clause 15 was added to the Bill.

Shri Jairamdas Doulatram: I beg to move:

“That in clause 16, the brackets and figure (1)’ be omitted.”
Mr. Deputy Speaker: The question is:

“That in clause 16, the brackets and figure (1)’ be omitted.”
The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 16, as amended, stand part of the Bill.”

The motion was adopted.

Clause 16, as amended, was added to the Bill.
Clauss 17 was added fo the Bill.

Shri Jairamdas Doulatram: I beg to move:

(i) “That in clause 18, the brackets and figure ‘(1) be omitted.”
(i) “That in part (b) of clsuse 18, the word ‘or’ occurring at the end be omitted.”
(iii) ““That part (c) of clause 18 be omitted.”

Mr. Deputy-Speaker: The question is:

(i) “That in clause 18, the brackets and figure ‘(1) be omitted.”
(ii) “That in part (b) of clause 18, the word ‘or’ eccurring at the end be omitted.”
(iii) “That part (c) of clause 18 be omitted.”

The motion was adopted.
Pandit Mukut Bihari Lal Bhargava: I beg to move:

“That in part (a) of clause 18, the following be omitted :
‘on condition of his sinking a well, reclaiming or otherwisé developing sach land’.”
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Mr. Deputy-Speaker: The question is:
“That in part (a) of clause 18, the following be omitted :
‘on condition of his sinking a well, reclaiming or otherwise developing such land”.”
The motion was adopted.
Mr, Deputy-Speaker: The question is:
“That clause 18, as amended, stand part of the Bill.”
The motion was adopted.
Clause 18, as amended, was added to the Bill.
Clause 19 was added to the Bill. *

shri A, P. Jain: I beg to move:

(i) “That in sab-clanse (l)beof clause 20, after the word ‘exchange’ occurring in line 4,
the words ‘of specific areas’, inserted.”

(ii) “That in sub-clause (1) of clause 20, for the words ‘or a portion thereof, as the case

may be' occurring in line 6, the words ‘in such village or area’, be substituted.’
Mr. Deputy Speaker: The question is:

(i) “That in suh-clause (1) of clause 20, after the word ‘exchange’ occurring in line 4,
the words ‘of specific areas’, be inserted.”

(ii) ““That in sub-clause (1) of clause 20, for the words ‘or a portion thereof, as the case
may be’ occurring in line 6, the words ‘in such village or area’, he substituted.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 20, as amended, stand part of the Bill.”
The motion was adopted.

Clause 20, as amended, was added to the Bill.
(lauses 21 to 26 were added to the Bill.

Shri Jairamdas Doulatram: I beg to move:

(i) “That in sul-clause (1) of clause 27, for the word, brackets and figure ‘and (3)' the
word, brackets and figure ‘to (4)", be substituted.”

(ii) “That in sub-clause (4) of clause 27, for the words ‘the amount’ the words ‘one and
one-fifth’, be substituted.””

Mr, Deputy-Speaker: The question is:

(i) “That in sub-clause (1) of clause 27, for the word, brackets and figure ‘and (3)’ the
word, brackets and figare ‘to (4)’, be substituted.” .

(ii) “That in sub-clause (4) of clause 27, for the words ‘the amount’ the words ‘one and
one-fifth’, be substituted.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 27 as amended stand part of the Bill.”
The motion was adopted.

Clause 27, as amended, was added to the Bill.
Shri Jairamdas Doulatram: I beg to move:
“That the second Proviso to clause 28 be omitted.”
Mr. Deputy-Speaker: The question is:

«That ths seconl Proviso to clause 28 be omitted.”

The motion was adopted.
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Mr. Deputy-Speaker: The question is:
““That clause 23, as amended, stand part of the Bill.”
The motion was adopted.
Clause 28, as amended, was added to the Bill.

Shri Jairamdas Doulatram: I beg to move:

“That for clause 29, the following be substituted : '

29, Life tenancy of female, when extinguished.—Notwithstanding nnytbi.nﬁ contained
in secti A der of her holding by a female tenant with life interest
shall not extinguish her tenancy, unless such surrender is made With the written

of her reversioner.’ "’

Mr. Deputy-Speaker: The question is:

“That for clause 29, the following be substituted :

29, Life tenancy of female, when extinguished.—Notwithstanding arything contained
in seciion 28, the surrender of her holding by a female tenaut withi life interest
shall not extinguish her tenancy, unless such surrender is made with the written
ccnsent of her nearest reversioner.’’

The .motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 29, as amended, stand part of the Bill.”
The motion was adopled.

Clause 29, as amended, was added to the Bill.
Shri Jairsmdas Doulatram: I beg to move:

““That in sub-clause (2) of clause 30 for the word ‘mon-occupancy’ the word ‘hereditary’
be substitnted.”

Mr. Deputy-Speaker: The question is:

“That in sub-clause (2) of clause 30 for the word ‘non-occupancy’ the word ‘hereditary’

be substituted.’’

®

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 30, 8s amended, stand part of the Bill.”

The motion was adopted.

Clause 30, as amended, was added to the Bill.

Clauses 81 to 86 were added to the Bill.

Shri Jairamdas Doulatram: I beg to move:

“That in sub-clause (2) of clause 37, after the words ‘list of’ the word ‘his’ be inserted.”
Mr. Deputy-Speaker: The question is:

“That in sub clanse (2) of clause 37, after the words ‘list of’ the word ‘his’ be inserted.”
The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause 37, as amended, stand part of the Bill.”

The motion was adofted.

Clause 37, as amended, was added to the Bill.
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Mr, Deputy-Speaker: Why not I adopt this procedure? After all, the

House is supreme in this matter,—therefore may I suggest nne course? If a
list is giver of all the agreed amendments, all of them can be put to the
House and carried. Subject to those amendments all the other clauses can be
carried.

Some Hon. Members: That is a very good suggestion.

Mr, Deputy-Speaker: After all, every amendment is put to the House only
for the purpose of allowing an opportunity for discussion. But when these are
all agreed smendments and there has been enough discussion, we can save
the time of the House.

Shri Jairamdas Doulatram: If you like, I can give the numbers of these
amendments.

Some Hon. Members: Do it tomorrow.

Some Hon. Members: No, do it now.

An Hon. Member: The list can be placed on the Table.

Mr. Deputy-Speaker: The House has to formally carry the amendments.
Shri Jairamdas Doulatram: Do you wish me to read the numbers, Sir?

Mr. Doputy-Speaker: They can be passed today. I give special permission
to the hon. Minister to read out the numbers of the amendments. Then I ean
put them to vote and subject to those amendments the clauses can be put.

Shri Jairamdas Doulatram: The next amendment is to clause 40, No. 18 in
Supplementary List No. 1.
An Hon. Member: There is another amendment to clause 40.

Mr, Deputy-Speaker: In the latest list, there is a typed amendment No. 6
to thic clause. After all it is now 5 of the clock.........

Shri Jairamdas Donlatram: We can finish off today.

Mr. Deputy-Speaker. I amn not prepared to agree to that. I want the hon.
Minister to give me a list of the amendments. The Bill run: to 205 clauses.
Even this is a very bad departure from the existing rules. 1 thought that as
we have agreed to almost all the provisions after sufficient discussion, the rest
is eary. But that is not so. This business would not take more than half an
hour on the next day.

The House then adjourned till o Quarter to Eleven of the Clock on Tuesday,
the 4th April, 1950.
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